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provisional appointment was for one 

year, i.e. upto 30.4:2006, which was, 
vide order dated 27.4.2006, extended 

upto 30.6.2006 or on conclusion of the 
enquIry giving  its repart whichever is 
earlier. 

flr. M. Chanda, learned counsel 
for the applicants submits that "in case 

the enquiry repo.rt is submitted 

forthwIth, say tomorrow or within a 

week, the respondents ar'e at lJberty to 

take action against the applicant9". Mr. 

M. K. Mzumdar, learned Standing otfrisel 

for the KVS submitsithat he would like 

to get instruction. 

Considering the issue involved in 

this case I am of the view that interim 

order that has ..en prayed by the 
counsel for the applicMs as to the 
continuance of employment upto the 
extended period ie. 30.5.206.should be 

permitted at any costs. Accordingly, 
respondents are directed not to 

terminate the services of the appliants 
within the extended •riod i.e. upto 

30.6.2006. Standing counsel for the 

respondents is I  also directed to get 

instruction as to whether anykommittee. 

 

report has 

been submitted by the Enquiry  

Post the matter on 1.712006. 

Vice-Chairman 

Learned counsel for the respondoft 
ents wanted time to file reply state-. 
ment. Interim order that has been 
granted upto 30.09200 wily cntinu 

until further order. 
Post on 04.07.2006. 

- 	

. 	 Vic*.Chajan 
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Learnd counsel for the applicant 

wanted time to file rejoinder. Let it be 

done. 
Post on 08.0892006. 2nterim order 

will continie till the next date. 

Vlce-Chairtaan 

9 

Li 

ntb 

08.08.2006 	en the matter came up for hearing t  
learW counsel for the applicant submitte 
ed that indentical matters have already 
been admitted. Considering the issue 
involved v  we are of the view that the O.A. 
has to be admitted. Admit. 

Post on 30.08.2006 • interim order 
will continue till the next ates 

)&/v/S / 	lLMM 

1"W, 

member 	 vice-Chairman 

Present: Hon'ble -Sri K.V. Sachidanandan 
Vice-Chairman. 

Learned 	Counsel 	for 	the 

Respondents has filed preliminary 

statement prior to file written statement. 

No written statement has been filed. The 

preliminary statement to be construed as 

j he cLLA4 

30M8.2006 
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written 	statement filed, by the 

Respondents. The Applicants are at liberty 

to file rejoinder, if any. 

Post on 17. 10.2006. Interim order 

will continue till the next date 

VIEW 

Crrc' akJ3,L2 

Vice-Chairman 
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06. 11.20O&. Present: Hon'ble Sri K.V. Sacüdanaxidan 
Vice-Chairman. 

Heard learned Counsel for° the 

• partie. The Application is closed in terms 

of the order passed in separate sheets. No 

order as to costs. 

Vic-Chairman 

/mb/ 



•.:• 

! J 

1 

INTHE CENTRAL ADMINISTRAT1 TRIBUNAL 
CUWAHATI 

Original Application Nos. 91/2006, 93/2006, 94/2006, 100/2006, 
102/2006, 1'i6/20O6 11712006 and 15812006 (CommOf Order). 

Dite or Q'der: This the 6th Day of November 2006. 

Th iph Sri LV. Sachidaflandan, VLceCh81PTa 

• QLiQ 
1.. 	Shri GyaneshWar jha, PGT (History) 

KV 4  No. 2 ONGC, Agartala Tripura West. 

Shri Sampuran Das, Sarjal PGT (Chemistry) 
K.V, Kailasilahar, North Tripura. 

Misr, Dip:ti  S harma, PGT (Economics) 
(V, No, 2 ONGC, Agartala, Tripura West 

ShrI Chandra Mauli TripathL TGT (Sanskrit) 
KV,No. 1. Kunjaban, Agartala, .Tripura West., 

Sri Pushpendra Kumar Pandey, TGT (Sst.) 
KV, No. 1, Kunjaban, Agartala1 Tripura West. 

Shri Narpat Chouhan, TGT (Sst) 
KV, No. 1, KunjabaL Agartala, Tripura West. 

Shri Baiwant Kumar, TGT (Maths.) 
KV, No. 1, KunjabwL Agartaia, Tripura West. 

Shri Naresh Kumar, TGT (Maths) 
KV, No. 2, ONGCI Agarala1 Tripua.. 

Shri Praveen l3hargava, PRT 
KV, No. 1 Kunjaban Agartala, Tripura West. 

Sint. l3asant.i Dcvi, PRT 
KV, No. 1, Kunjabafl, Agat'tala, Trip uraWet. 

H, 5 jSanjay VermaJ'RT 	. 
KV, No. 2, ONGO, Agartala Trlpura West. 

12. Shri Rajendra Kumat Naik, PRT 
KV, No. 1, Kunjaban, Agartala, Tripura West. 

ByMvOCate: 	Dr.J.L. Sarkar, Mr M. Chanda, MrG.N.Chakrab 0rtY:1', 
Mr S. Nath, Advocates. Applicants 

- Versus- 
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2 	 , 

ih Union of Inaida, 
Represented by the Secretary to the 
Qernivtent of India, 
Mitthrry of Human Resource Developmen 
Guvernmnt ofindia, 
Nw Delhi1i0 001, 

:Fh e  Cornissioner, 
Kndriya Vidyalaya Sangathan, 
18, Institutional Area, 
SaheedJeetSingh Mare, 
New Delhi - 110 016. 

The Assistant Commissioner (ADM & FTN) 
Kendrlya Vidyalaya Sangathan 
18, rnstItutional Area, 
Saheed Jeet Singh Marçj, 
New Delhi iiO 016. 

Asiktaiit Ccjmrnisioner, 
Kendriya Vidyaiaya Sanathan 
Siichur Reçjion, 
Regional Office, 
itospital Road, Silchar, Assam - 788 OiL 

espondents. 
4'  

By Advocates : Mr M. K. Majumdar, Standing Counsel ,KVS. 

ii. 	QNo, 9312006 

Sushil Kumar 
Son of Sri Rambhagat 
At present posted as Post Graduate Teacher (Hindi), 
Kendrya Vidyalaya, Digau, Scnapur, sam 

Anand Ballabh 
Son of Sri B.D. Pandey 
At Present posted as Kenddya Vidyalaya JOC Noonmati, 
Assam. 

Vipin Bihàri Singh (PGT Physics) 
Son of B.P. Singh 
Al present posted as Trained Graduate Teacher (Maths) 
Kendriya Vidyalaya, Digaru, Sonapur, Assam. 

Golam Robbhani Ahrned 
Son of Abdul Baser 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, Digaru, Son'aptir, Assam. 

Jagdish Chauhan 
Son of Sri Lal Bahadur, 
At present posted as Post Graduate Teacher (Hindi), 
Kendriya Vidyalaya, Nag aon, Assam. 

r. 

2. 

:3. 

4 

V 
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6 Awadh Narain 
• Son of Dayaram Singh 

• 
At present posted as Trained Graduate i.eapher (Maths) 
Kèndriya Vidyalaya, iJeBongaigaon, Assam. 

7. SumitChakraborty 
Soi of IateG.$. Chakraborty 
At present posted as Primary Teacher, 
Kdrya Vidy&aya, Neii Bongaigaon, Assam. 

R. AitKumar 
son of Saiikgram Singh 
A pISent posted as Primary Teacher, 
Kndriya Vldyalaya, New Bonaigaon, Asarn. 

 3ibekanand Padhiary 
Son of Kularnani Pad hiary, 
At peent posted as Primary Teacher, 
Keñdriya Vidyalaya, New Bongaigaon, Assam. 

 Tita Yadav 
W/o Niresh Yadav 
At present posted as Post Graduate Teacher, 
•Kendriya Vidyalaya, Digaru, Snapur, Assarn 

 l3iswajeetKumarPravalcar 
Son of Laskhman Sah 
At present posted as Primary Teacher, 	:. 
Kendriya Vidyalaya, 	 . 

Mio, District : Changlang, 
'Arunachal Pradesh. 

\IineetaVidyarthi 
Daughter of S.R. Vidyarth 1, 
At; present posted as Post Graduate Teacher (Chemistry) 
Kdriya Vidyalaya, New Bongaigaon, Assam. 

Applicants. 

By Advocate 	Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. 
Chakraborty, Mr B. Choudhury., Mr Abid AlL 
Advocates 

Versus- 

	

01. 	tinionoflndia 	 .. 
Represented by the Secretary to the 
Government of India, Ministry of Human Resurce 
Development, New Delhi - 1. 

	

7. 	(endriya VidyalayaSangathan 
Represented by its Chairman 
16, Institutional Area, Swahid Jeet Singh Marg, New 
Delhi-16. 	 • 

•0 

0 	
• 	 ,••, t 	

0 
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Vi' 	3 	cot msioni 
K ,,,.,d r iyPt  VidyalayA Sangath') 
iL ltstitUti0 	Area l; Swahid jeShic Nr 

Nl ~e\,v Delhi - 16. 

4. 

 

A:,  ,, i 3 Lajjt CornifliSStO' 	KVS1 
GWaU RegiolL Kianpara, Guwahati., Respondents 

13y AdvOcEe 	Mr M.K. Mjumdar, Standfl9 Counsel, KVS. 

• Hi. 	 2OO6 

1 	Miss Sandhya ?at& 
u ghter of Sri L.P. Patel. 

• 	 A preseflt 0std as PQst yraciUat Teacher, (ChemistrY) 

Kendriya \/IdyalaYa1 Maligaofl1 Assam. 

	

2. 	Kurnar Mohan G 
Son of Sri K. G. Nair 
A present poste 	

te Teac 

	

t 	
her (Physics) d as Post Gr dU  

KndriYa VidyalaYa, Mailgaun, Asafl1 

	

1. 	l3alwafl Singh 
Son of Sri Thath Ram 
At present posted as Post GrUate Teacherad 
(Corn merCe), KendriYa Vidya1aYa M

a hgaon, Assa 1  

4. Md. Mohamm 
Son of Md. Naisurulla, 
At 

present posted as Trained Graduate Teacher (Maths) 

KendriYa VidyataYa Ma,UgaO1L Assarn. Applicants. 

• 	By AdvoCate 	
Mr G.K. BhattacharyYa, 

Ch 
Sr. Advocate, Mr B. 

GhakrabartY Mr B. oudh1rY, Mr Abid Au, 

Advocates. 

Versus - 

i. 	Union of India 
Represented by the SecretarY to the 

G overnment of India, MinistrY of Humati Resource 
Developmet, New Deih 

2. 	Kendriya Vidyá1aYaSt 
Represented by its Chairman 
18, I ns ,Itlitional Area l  Swahid Jeet Sing Marg, New 

Delhi - 16. 

3. 	ComrnisS10, 
KendriYa \IidyalaYa Sang athan 
18, InstitUti01 Area, Swahid Jeet 5ingh Marg, 

New Delhi - 16. 

t 	• 



/ 	 . 	Assistant Conimissioner, KVS, 
uwthatI Region, Khanapara, Guwahati. 

espondents 

1y ciyotø 	Mr ML M8jumdar, Standing Counsel1 KVS. 

IV' 	 102-Q° 
Shrifimand Kurnar Srivastava, PRT 
KV, Missam ad, Sonitp ur, Assam. 

ShrI Promod Kumar Srivastava, TGT (Maths) 
iç', MissamarL Son itpur Assam. 

Shri Parmar Gautham Tejabhai, TGT (English) 
(Y, Mksamari, Sonitpur, Assarn. 

Sri Sujit Kumar Banarjee, PRT 
KV, Missamari1 SonitpuCd Assam. 

	

5, 	Shri Nirnai Mani Shilal, PRT 
K\1 , Missamari, Sonftpur, Assam. 

	

6 	Shri \Iipes'n Kumar Singh, PRT 
KV, Missamari, Soriitpur, Assam. 

	

7. 	Shri Bimal Kishor Das, PRT 
K\1, Missamari, Sonitpur, Assam. 

	

B. 	ShriVeerendra Kishorjha,PRT 
K\1, Missamari, Sonitpur, Assam. 

9 . Shri Sunil Kumar, PRT 
KV, Monqaldol, Assam. 

.10. SnIt. BUay Kumar Gupla,.PRT 
KY, Missarnari, Sonitpur 1 Assam. 

AppIicants 

By Advocate: 	Mr. M. Chanda and Mr S. Nath,Advocates. 

- Versus - 

	

 

I - 	The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource DeveIoçnent, 
Government of India, 
New Delhi -110001. 

	

2. 	The Commissioner, 
Keudriya Vidyalaya Sangathan, 
18, Institutional Area, 
aheedJeetSingh Marg, 

NwDelhi-1i0016. 
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I 	Th Aisistant Commissioner (ADM & FIN) 
KeticjriyEi Vftty&aya Sangathn 
1 m3, Institu Lional Area s  
StedJeetSingh Marg, 
Nv DeUmi - 110 016. 

4. 	IStant Cornrnisioner, 
KendriyQ V1d3'alaya Sangathan 
Guwahati Region, 

&iaon Chariali, 
Guwahati - 781011. 

Respondents. 

	

V. 	Q.,A.Nc., 1.D2L2006 

1 	Shri Manoj Kurnar 
S/a Slid .Rrnendra Singh, 
Working as Primary Teacher, 
Kendriya Vidyalaya, Liki-a 
DimL.: Sonftpur, Assam 784 102. 

2. 	Sri Bindy KLrnar 
Sb- Shri Rama Kant Prasad 
Working as Primary Teacher 
Kendriya \[idya!aya, Lokra 
DIsL: Sonitpur, Assam - 784 102. 

3. 	Slid Mi! Amoli 
S/a - Shri Manglanand Amoli 
Working as Primary Teacher, 
Kendriya Vidyalaya, Lokra 
Dist.: Scuitpur, Assam - 784 102. 

Applicants. 

By Advocate: 	Mr M. Chanda and Mr S. Nath, Advocates. 

- Versus- 

The Union of India, 
.Represen ted by the Secretary to the 
Government of India, 
Ministry of Humai Resource Development, 
Government of India, 
New Delhi - 110 001. 

The Commissioner, 
Ken driya Vidyalaya Sang athau, 
18, institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

	

• 	3. 	The Assistant Commissioner (ADM & FIN) 

	

• 	Kendriya \Iidyalaya Sangathan 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Dcliii - 110 016. 

N- 
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4. 	Assistant Commissioner. 
Kendriya \Iidyalaya Sangathan 
Guwahati Region, Regional Office 
Maligaon Chariali, 
G u wa ii a t.i - 781011. 

- 	. Respondents. 

By Advocate: 	Mr M.K. Majurndar, Standing Counsel,KVS. 

VI. QA. No. 11612006 	•. 

Sri Mukesh Kumar 
Sic - Shri Jai Bhagwan 	._. 
Working as TGT (Hindi) 
Kendriya Vidyalaya, Aizwdi, 
Project Pushpak 
Ciq-99AP0. 

Shrijitendra Kurnar 	•. 
Sb - Shri Kashi Naresh 
Working as PR 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/c - 99 APO. 

Shri Sitaram Sukariya 
Sb Shri Surgyan Mal 
Working as PRT 
Kendriya Vidyalaya, Aizv'al, 
Project Pushak C/o - 99 APO. 

Shri Ravi Bhusan Shukia 
Working as TGT (Socia.Studies) 
Kendriya Vidya!aya Aizwal, 
Project Pushpak, C/c - 99 APO. 

Shrijay Sharma 
Working as TGT (Maths) 	. ..... ......... 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak,C/o-99AP0. 

5. 	ShriRavi.Rajesh 
Working as TGT (Science) 
Ken driya Vidyalaya, Aizwa., 
Project Pushpak, C/c - 99 APO. 

• 	7. 	Shri Yogesh Yadav 
Wprking as PGT (Physics). 

• 	 Kendriya Vidyalaya, Aizwal, 
• 	. Project Pushpak, C/c - 99 APO. 

Applicants 

By Advocate 	Mr.M. Chanda and Mr S. Nath, Mvocates. 

- Versus- 

• 	 V 



pi 
.1. 	•i O Union of ha, 

(jpr&ii ted by the Secretary to the 
Govurn m en t of India, 
Min1try of Human Resource Dve1oprnent, 
Govrnment of India, 

Delhi - hO 001. 

2 	The Commissioner, 
Ken(riya Vidyalaya Sangathan, 
13, Institu lionat. Area, 
S i heedJeetSinghM8rg, 
N;D-lhi-11O0l6. 

The Assistant Ccinrnissioner ADM & FIN) 
Ken driya \/idyalaya Sangathan 
13, Institutional Area, 
Saheed Jeet Singh Marg, 
New D&hi - 110 06. 

A.ssitant Cnmmissioner, 
iudriya Vidyalaya Sangahan, 

Ichur I .cjihn Regional O.ffce, 
iopil& ROad, SUchar - 7011, Assam. 

Respondents. 

By Advocnt:e : 	Mr M.K. Majumdar, Standing CounselKVS. 

Vi i. O.A. No. 11- 7/2006 

Shri Gang aram Meena 
S/o - ShrijahariLal 
Working as PGT (History) 
Kendriy Vidyalaya, Missamari, 
District - SonitpurAsSam. 

Applicant. 

By Advocate: 	Mr M. Chanda and Mr S. Nath. Advocates. 

- Versus -  

'I. 	The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 0.01. 

The Commissioner, 
Kendtiya \Tidyalaya Sangathan, 
id. Institutional Area, 
S a h ee jeetSingh Marg, 
New Deffli -110016. 

The Assistant Commissioner (ADM & FIN) 
Kend riya Vidyalaya ngathan 



I 

if I 	utitiitiOfll 
ji(dJetSingh Marg, 

New l)&ht 110 0184 

Assistant Commissioner, 
Kendriya V$dyalaya Sangathan1 
Cuwahati Region, Regional Office, 
MahgAon Charali, Guwahati 781 012 Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

VIIL 	 0 

Shri Manoj Kumar 
S/ow Shrl VUaY Ku mar Singh 
Working as TGT (Mathematics) 
Kendria Vidyaiaya, Duliajan (OIL) 
Dist.- Dibrugarh, 
Assam -786602. Applicant 

13y Mvocate i MrM. Chanda and Mr S. Nath, Advocates. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Governmet of India, 
Ministry of Human Resource Development, . 
Government of Indi& 
New De'hi -110001. i' 

The Commissioner, 	. 
K.endriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
NewDe.ihi-110016. 	. 	. 	•- ......... 

The Assistant Commissioner ADM & FIN) 
end r iya VidyaIayaSaflQath8r 

18, institutional Area, 
SaheedjeetSiflghMarg, 
New Delhi- 110 016. 

• 	....4. . Assistant Commissioner, 
Ken dnya Vidyalaya Sangathan, 

,Siichar Region, Regional Office, 
• 	HospItal Road, Silchar, Assam - 788 011.' 

... Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 
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4. 

The Applicants are .tachers siected in Kendriya Vidyalaya 

Sangtithan 	for short) after due piocess of selection Though they 

have been given nppointment in ' 	respective chools, their 

appOintneritS were on provisional atd contract basis which were 

issued on the çjroünd that there is an inquiry against the entire 

selection process. The Applicants stated that if the inquiry Committee 

uphQids the selection, their appointmencs would be deined as 

appointment on regular basb from the ditho-rjoining of the 

appointees. ?o notice was IEsued to the Applicants in respect of 

alleged inquiry that is being ordered by the Respondeiits on selection. 

Being aggrieved by the regularizatiun of the Applicancs they have filed 

the Original Applications seeking the iden-tical relieFs. 

2. 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in O.A. Nos. 100/206, 102/2006, 116/2006, 117/2006 and 1581200, 

Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos. 

91/2006, 93/2006 and 94/2006 and &so Mr M.K. Majumdar, learned 

Standing Counsel for the KVS for the -Rsp.ndents in all the cases. 

The matters were came up for consideration for many times and the 

engagement of the Applicants were also extended by the Respondents 

from time to time and finaUy upto 31 .12.2006. When the matter came 

up for hearing today, Mr M.K. Majunidàr, learned Staiding Counsel 

for the K\IS produced an order dated 18.09.2006 and submitted that 

the services of all the Applicants have been regularized, and order to 

that effect has been passed. Therefore, the matters ciibe disposed 
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of by a common order. The order which was produced by the Mr 

Standing Counsel i reproduced below:- 

"This is regarding req ularization of. appointment of 
teachers (PGT/TGTIPRI) appointed on provisional 
contract basis in the year 2005, su$sequently  their 
period of contract was extended 	from time to time 
with the condition that their perio4 	of contract 
would be upte the last of period of 	extension 	or 
conclusion of enquiry 	by Santhyam 	Committee 

• 	 whichever 	is 	earlier. 	Now 	Ministry 	of 	1-IRD, 
Department of School Education and Literacy, UT-2 

• 	 Section has informed'yide letter No. F.3-2/2005-UT- 
2 dated 81  September 2006 that on the bais of the 

• 	 recommendations 	contained 	in 	the 	report' 
submitted by Shri S. Santhyam 	on th 	procedure 
adopted 	by Kendriya 	Vidál'Sangathan (KVS) 
for selection and recruitment of various categories 
of teachers who were 	appointed on provisional 
contract basis 1  following 	decision J§ taken by the, 
Ministry 	with 	the 	approval 	of 	the 	competent 
suthority for immediate action :- 

"The appointment of teachers, of various 
categories who were appointed on provisional 
contract basis on the basis of the selection of 
candidates for the recruitment during 2004-05 
be regularized immediately." 

In this regard it is pertinent to mntion that as 
per terms & conditions of offer of provisional 
appointment on contract, which was issued to all 
such teachers, theTre is a para which read as :- 

"In case, the enquiry Committee upholds 
his/her selection, the present provisional 
appointment will be deemed as appointment 
!etter on regular basis w.e.f. the date ofjoining 
of the appointee.." 

In view of the above, you are therefore 
directed to inform all the teachers (PGT/TGT/PRT) as 
per the format encicsed who were appointed on 
provisional contract basis in the ye 2005 in the 
Kendriya Vidyalayas under jurisdiction accordingly. 

It is further stated that the aforesaid decision 
of regularizing appointment would not, mean that the 
sei'vice rules of KVS as applicable to:employees of 
KVS from time to time and also other terms and 
conditions of appointment have been giyen a go by." 

• 	 . 	 - 	 .,,•..4 	 - 



I 
A formct 'tu. tdo oficlasod• with the order to fil fjOrni all the tehe 

'I (P(T7Tc;T/py(.T) whri were appointed on 	 basis in 
lio ynr 2OO ft the Pin cipcil of the respective choohg with the 

imtructjon to denver the letter to the individual by obting receipt 

of the same. 1,ernec1 Counsel for the Respondents subziited that 

since the order has been implemented by the Respondents, nothing 
subsist in th matters, Learned Counsel for the Applicants subn'itted 
thtf; they litivo no mnstructio,s as to the regulari2atjon 'of services of 

. AppIicwt. How&ver, learned Counei for the Applicants 
submitted thatLhe Applications may be closed with liberty to the 
Applicants to approach the appropriate forum, if they have any further 
grievances. 

3. 	Recording the said submissions the O.A.s are closed with 

liberty to the Applicants to approach the appropriate forum, if they 

have any further çj cievances. No order as to costs. 	
--..----- 

----------- : 	 so/v jct WADMAN 
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CENTI(AL, ADMINIST1TIV TLUDIJNAL 
wv1ArT EN 	 - 

) fl DJJL LE_L 

urigin3 App1ictfl 	
2 OO 

MisC petit1'  

3 ContornP 	
titi0n No. 

1 

4. eviow 	P1c12n No, 

Rospondaflt5 -. 

kdvO03t3 for tpP1t  

e 	. 	- 
Adv003tO for tho 	spondart() 	 .. 

. 	 . 

- - ----- Tt — 
NO'tQS ç the ig 	

. 

- 	 -* -' 2 .05 .Mk 	Hon1e Sri K.V. Sachidflda11 
• 	 Vicc-ChElirrnafl. 

1. 	 There are 10 applicants, who are 

te4c.hel selecthd in It.endriya Vidya1aYa 

S4gathan (KVS in short) after due 
cr 

p9ees of e1ection. Though they have 

h4'i given appointment in the respective 

sdQools, iiteir appointanents were on 

piI1'tOLWi ft,%(I CO1itr act. 1. fls1?. which were 

u the 3ouiid that Llicte is fill 

inCL u:t . the entire selection 

pr4ss. It is fuither made clear that if the 

• 	
Enuiry Coiiimi 	p ttee uholds the 5cloction, 

I 
•t1ie appouitineflts will be deemed as 

appiiitiueflt on regular' basis from the 

01 joiith:ig of the appoiI%l.etM. 	No 

ItOl WM issued •. to tlie apphcant.M 

lMpCt 0 HU(d - inqtiçiiy (1 al. is heu.ig 

or(1oIe(1 by tiie ppoitdents on tiie 

sIc IA)I1. 	(lie 	1)t'OVMj0fl1 	iI}}1)0U311110iIt 

was for one yeH.f, which Was t.i;to 30th 

Aprs420O. y the etension order dated 

- 	
Contd... 2 

I 



kk 

Contd/ - 

02.05.200( 

— 

UA 

27.04.2006 the period i of provisional 

aj)poinLi.ul3nt. i s  extended tipto 30.06.2006 
Ji 

UI' Oil (airi(thlsi011 II t.tiO uiiqniry 	tviii 	its 

l(ij.)t)Ii 	v1u0i tVei' is 	LtIiet'. 

Mr. M. C1.ia1.1cla, learned c;ouiiel for 

the applicant submits that, "in case ihe 

inquiry report is submitted forthwith, say 

tomorrow or within a week, the respoudenta: 

are at: liberty to take action against the 

applic(its1' Mr. M.K. Majurndar, learned 

uith.ng counsel for the KVS submits that 

would aketh gel instruction. 

Coziztdeiing the issue involved, I ani 
ZI 

, 
of the view that the inteimi ardei that has 

been 'iyed by the counsel for the 

applicants as to the continuance of 

en)lOyflHflt up to the extended period i.e. 

30,06.2000 sl'iotiid be permitted at any 

osts. Accord.ingy, thet respondents aiei 

direct sL not. to t.etnunite the services of 1he 

rtppt.i(:.t as within the extended 1jct'i'id, i.e. 

30.06.3006. CouiueI for the res1iondetits is 

also dii ected to get insti uctions as to 

whether any repot t hasi 'been ubnntted by 

the Enquiry Corn tuittee. 

1ot on Di .06,2006. 

s(ç. 

Of AppitCatlo" 

tc on which c(pY S Teady 	
b 

I )atC 00 WhiCh COPY is de1iVCte 	
o 

,1,rtifjeO to be tru° copY 	17 	- 

Section 0ftke t3dt) 

C.A.T. 
uwahall 

- 
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GNTBi'I ADNI5TT 

WE TRIaJNAL 

WWAHATI DaNCH. 

NAL PLGATI 

1•' ) Name of the )plic: 	
2ç 

bO Respondaflt5 Union of India & 
c) No. of Applicant(S) 

r form Yesi' 
2 Is the application is th 

prope  

3heth name desriptiofl 
and addre ii papers been ss of the  

urfliSh 	in cause title : f 	
Yes! 

d v Has the appliC3tl0fl b:3fl dully signed anarified :- Yes 

Y 
Have the Copies duly 5 e1 : 	es / 

Have sufficiaflt number of copieS of the application been 

hethe all the anneXUre parties aro imple3d 

ihethe English translation of ducU 	
n the 3ngUag 	Yes/ e :  

Yesf 
9, Is the pp1ic3ti0fl is i time  

1. Has the Vakalatn3m M0rno of appearanCe/th0 
	tifl 	fjld :_YeS/ 

Is the appliCCtiOfl by 1o//For Rs: 
51 

Ct10fl 
is mait3fl3b 	YeS/ 

HaS the appli 	YL 
Has the mpugnd order original duty 

at t 	
: d befl fi1'  

HaS the ligible copieS of the anneXures 
dully atteSt 	

filed :—Ye5/ 

Hs the Index of ducuments been fjiCd all 
availa e:— Yes/N< 

Has the required numijer of envoloPd beari 
	full address of the 

resp0fldt5 
been filed Yes! 

HaS the dcl3r3tb°fl as required by itm 17 of the form e 	
yes/N 

18,. Whether the relief sought fr ariC5 out of the singlO : Yes! 

; h 	
the interim rolief i prayec\ for : Yes! 

	. 

In ease of condon3tbon of delaY is !jled is it 5pported YeS/. 

ether this as 	
afl be heard by 	

bench: 

Any other poit 

RCSU1t of the Scrutiny with 
	

of the 0tiny clerk the 

application is in order 

sTRAR 
('/1 
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IN THE CENTRAL 
L 

G UWAHATI JFNCWGUWAHATI 
(An application under Section 19 (if the Administrative Tribunals Act, 1985) 

0. A. No. I I 	12006 

Shri Mukesh Kumar & Ors. 
-Vs- 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

13-19 Sep' 2003- 	Kendriva Vidvaiaya Sangathan (for short KVS) published an 
advertisement in the Employment News dated 13-19 Scp' 
2003 for recruitment of various categories of teachers for 
recruitment year 2004-2005. The applicants in pursuance to 
the said advertisement applied for the post of Post Graduate 
Teacher, T&aiaed GradwLe Teacher and Pthnarv ieacb.er. 

(Annex nrc- 1) 
21.12.2003, 14M2.04 and 15.02.04- Applicants were asked to appear in the 2 stages 

of written examination on 21.02.03, 14.02M4, 15.02.04. 

May 2004- 	Applicants were declared selected for appointment as PCT, 
TUT and ?kT in KVS. However, after a lapse of about /9 
months all the applicants have been issued offer of 
appointment provisionally on contract basis for a period of I 
Year with pre-condition that the services of the applicalits 
shall he regularized with effect from the date of joining of 
the individual applicants depending on the outcome of a 
report/conchision!recomrnendation/flndings of the 
enquiry committee set up with the approval of the 
Competent Authority. (Annexure- 2 Series) 

.)r ( • n- 	 T 	- r 	 V1Q 	?.T 	T.Ji.. 	 4 olnt 	 .-.. 	- e' 	 eit the  
applicants that services of all the applicants has been 
extended upto 30th  June 2006 or  on conclusion of enquiry 
giving it's report whichever is earlier (Annexure- 5) 

The applicants are apprehending that their services 
may he terminated without passing any flurther extension 
order on or t!Pfore 30 1- June, 2006, therefor' the are 
approaching before this Hon'bie Tribunal praviiw for an 
interim of order of status quo till disposal of this Original 
Application. 



4 .  

2 

?RAYR5 
Reliefs sought for: 

That the Honbie Tribunal be pleased to direct the respondents to absorb 

the applicants as regular teachers in their respective posts with immediate 

effect at least with effect from the date of joining in service with all 

consequential service benefits including seniority etc. 

Thai. the Hon'bie Tdbunai be pleased to direct the respondents to allow 

the applicants to continue in service in same capacity till applicants are 

absorbed on regular basis in terms of prafrr No. 1. 

That the T-Ton'hle Tribunal he pleased to set aside and quash the condition 

laid down in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicants (Annexure- 2 Series). 

Costs of the application. 

Any other relief (s) to which the applicants are entitled, as the Hon'hle 
Tribunal may deem fit and proper. 

interim order pjied for: 

During pendency of the application the applicants pray for the following 
Lnterim relief: - 

That the Honble Tribunal be pleased to pass an interim order of status 

quo restraining the respondents not to terminate services of the applicants 

tili'disposal of this Original Application. 

That the Honble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be it bar for the respondents for 

consideration of the case of the applicants for providing relief as prayed 

for. 

( 
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TN THE CENTRAL ADNINIPVRIBU$AL 
( 

GUWAHATT Bt C}: GTJWAHATI 

An application under Section 119of the Administrative Tribunals Act, 19&) 

Title of the case 	O.A. No. if /2006 

Shii ?itktii Kiuiiir & Ors 	 Apptitants. 

-Veius- 
Urion of India & Ors. 	 : Respondents. 

INDEX 

SI. No. 	Annexure Particulars 	 Page No. 

L 	--- 
Application 	 1-17 

--- Verification 	 48- 

1. i Copy of the advertisement published in 149 	'10 

Employment NeWS dated 13-19 Sep' 03. 

2 (Series) Copies of the appoinient letters.  

3 Copy of the extract of the Article 58 of the 

Education code for Kendriva Vidvalavas. 

4 (Smes lCopiles of the memorandum extending the 

the 	 30 	April 'Y 	54 services of 	applicants upto 	 1 

1 2006, 	 H 
7 	5 Copies of the memorandum extending the 

services of the applicinLs on or before 30" 

June 2006. 

6 Copy of the advertisement dated 12-18 

February, 2006. 	 V 

Date- 

£ 

 

1 
1J.%I 

Advocate 

kuA- 
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IN THE CENTR&L ADMINISTRATIVE TRIBUNAL 

CUWAHATI BENCH; GUWAHATI 

(An application under Section 19 of the Admirdsttative Tribunals Act 1985) '+ 

_.11 	/2006 

BETWEEN: 

Shri Mukesh Kurnar, 

5/0- Shri Jal Bhagwan. 
Working as TGT (Hindi). 
Kendriva Vidyaiav a, AizwaL 
Project, Pushpak 
C/099AP0 

Shri jitendra Kuinar, 

S/o- Shri Kashi Naresh, 
WorldngasPRT 
Kendriya Vjdvalaya, Aizwa!, 
I'roiect l'ushpak c:io 99AI0. 

Shri Sitararn Sukariva, 

S,/o. S1ri Surgyan Mal. 
Working as PRT 

• 	Kendxiya Vidyalava, Aizwai, 
?roiect 1usiipac C/O 99 AI'O, 

a 

Shn Ravi Bhusan Shukia, 

AT0r14125 TGT (Soda]. Studies) 
Kendriya Vidvaiaya, AizwaL 
1).. -.-,-.4. 	 1- C' /C 00 A DC'S 
I .L0C%L I 	 S/ 

Cl. • 
Is: 

Working as TGT (Maths) 
Kendriya Vidyaiava, Aizwal, 
Project Pushpak C,'O 99 APO. 

Shri Ravi Rajesh 

Working as TCT (Science) 
Kendriva Vidvalava, AizwaL 
TL 	0 l.......l. C' /C (WJ A TIf"I 
I i ji.:tj i USi i 	 '.._, .i 	i ri '..'. 

S 	 1. 

'I 

a 

- 



VIA 

7. 	Shri Yocesh Yadav. 

Working as PGT (Physics) 
Kedr 	ah', Aizt I 
Project Pushpak C/O 99 APO. 

.4 'L1%.M.jLI,. 

A ?..
J. r M 

TTh  

The Union of India1 

Represented by Secretary to the 
Government of India, 
MinIstry of Human Resource Development, 
Govt of India. 
Now Delhi- 110001. 

The Commissioner, 

iSenciriva Viciyaiava %Jangathan, 
18, 	UtutiOnai. Area, 
Saheed Jeet Singh Marg, 
New Delhi- 110 016. 

Ti. 	A 	-.L.....1. r 	• 	/ T\? if . T?ThT' 
I• 	ijt iSzxi.&ut tfliiu1Ofler -.j_,ivr  c 

Kendriva Vidyalaya Sanga than, 
iQ r --', .ifla tituti.-mall. ..t %, 

Sauced Jeet Singh Marg, 
New Dellü- 110 016. 

4.. 	Asisttint Cottunissioner, 

Kendriya Vidyalaya Sangathan1 
Silchar Region, 
Regional Office, 
Hospittl Roid, 
Sflchar- 788001, Assant 

DETAILS OP THE APPLICATION 

1.. 	Farticula of the order s1 ainst which this arplication i rnade 



This application 1;; made not against aiw particular order hut praying for a 

dixedion upon the respondents to treat the appllcants as regular teachers 

at least from the date of their joining in service in the respective posts with 

all consequenitu service benefits including seniority and monetary 

benefits, pursuant to their selection against the existing vacancies for the 

recruitment year 2004-2005 in the cadre of i'OSt Graduate Teacher, Trained 

Graduate Teacher. and Primary Teacher in the .Kcndriya Vidyaiaya 

Sangathan as per the advertisement uhlished in the Employment News 

dated 13-19 September 2003 and further be pleased to direct the 

respondents to allow the applicants to continue in service in their 

respective posts till passing of the necessary order of regularization of 

their services. 

JurIsdiction of the Tribunal: 

The ap,,Hcant declare that the subject matter of this application is well 

within the jurisdiction of this Hon'hle Tribunal. 

LimltaHon 

The app.Ucants further declare that this application is filed within the 

limitation prescribed under Section- 21 of the Adniinitrative Tribunals 

Act 1985: 

4 	Facts of the case: 

441 	That the applicants are citizen of Jndia and as such they are entitled to all 

the rights, protections and priviiees as 0'uaranteed under the 

Constitution of india. All the applicants are working as Post Graduale 

Teacher, Trained Graduate Teacher and Primary Teacher in Kendriya 

Vidyaiava, Aizwal, C/O 99 APO Project, Puslu,ak Mizoram under the 

administrative control of Assistant Commissioner,. Silchax Region. All the 

applicants have been appointed and posted from outside the NE Region. 

* 
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LI 

4.2 That the applicants pfay permission to move this application jointly in a 

single application under Sec 4 (5) (a) of the Ceniral Administrative Tribunal 

(i'rocedure) Rules 1937 as the relief's sought for in this application by the 

applicants are nimon; therefore, they pray for granthig [cave to approach 

the Honbie Tribunal by a common application. 

'T1_L L1. 	T/1...... 	71i_I..... 	 tC. - ...1 _..t TfTC\ tiuu. u.lc  r,.eHUllVct v1LytI4ya t4It?tu*aLt IOi ibii. t. vc  p utt-.t i1 

advertisement in the Employment News dated 13-19 September 2003 for 

recruithient.to the various categories of posts of Teachers in the KVS, the 

applicants in pursuance to the said advertisement applied for Lite posts of 

Post Graduate Teacher (for short PGT), Trained Graduate Teacher (for 

short TGT) and Primary Teacher (for short PRT) within the stipulated 
rL -. 	 .-,C 	 4 

y1itJL. 1 IL(. I 	IJIL I1L On 	utifly I.0 tILC .IflW.Y flLU.LLL 4 '.LI41 LLtYIL. 10 U.iiU 

all the applicants eligible for the respective posts for 1 -iich they have 

applied and accordingly all the applicants have been asked to appear in the 
'H 1'I 'PCV 	 L..,. i....., 	.4 	. 

Wi1LLtaL Al.LLtilL&U.IJ1L tiLLbt 	 0 41.J.A..4.t/'.J'-7. YYIfl.1A11 t'.ZL 	U1LLL t,ttl4L) 

on 14.02.2004 and also on 15.02.2004 and again fliev,  have been asked to 

appear in the interview from 15.04.2004 to 0&05.2004 all the applicants 

accordingly appeared in the writtci examination as well as in the interview 

on the scheduled dates fixed by the KYS and they fared well in the written 

examination as wells  as in the interview. 

Copy of the advertisement is enclosed herewith for perusal of 

Hon'bk Tribunal as Anncxu.re- 1. 

4.4 That it is stated that the advertisement and the selection process has been 

_1..., 	- 	 _'?TA 	/-_._ 1 1'% 	 ii 
cttrieu. Out. UuiLLl tiLe t.tittite 01 1'. Litt i'tiu0itth LJeULolTàt.1t: 	11t) 

Government., howeer, the results of the said selection was declared in the 

Website of the KVS in the month of May 2004. All the applicants have been 

decbired seleded lot the pus15 of PGT, T. 	and PRT. The (V5 t-ven alter 

publication ot the select list dict not take an steps iinmedi.atelv br 

appointment of the selected candidates 

fx\ 
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45 That most s risin1v after a lapse of about / 9 months all the applicants 

have been issued cthr of appointment provisional on contract basis in their. 

[espective .Lgories fur a period of .1 ear with pre-coudiLiou tIl the 

services of the applicants shall be regularized with effect from the (tate of 

joining of the individiu.i applicants depending on the outcome of a report! 

cotidusiun/recoendation/flndiitgS of the inquiry coumdttee Eel up 

with the avproval of the Competent Authority to conduct detailed enquiry 

into the procedure adopted by Kendriva Vidvaiaya Sangathan for selection 

of candidates for teachers by emoioryiiw orivate ae.encv and 9iVC, Lt)ter-alizl ' 	£ 	J 	 J. 	 .J 	1 

report/conciusion/recommendatiOfl/fifldiflgs - to ascertain as to whether 

any candidate has receive.d any undue advantage by virtue of procedure 

adopted by Keadriva Vidyalava Sangathan for the selection and 

recruitment of teachers for the year 2004415. ltis further stated in the said 

provisional appointment order that this provisional appointment is for a 

period of 1 year or on conclusion of enquiry,  giving its report whichever is 

earlier. It is further cLarified that this provisional appothtment is purely 

temporary and wiB not confer any right for regularization, nioriiy etc. 
..J,_.._- - 	i_ 	1.- 	-_ 	..1 -- 	 1_J ..1 except Ut ctwuttX 	ut We .eTUU tiL LVflu1W)iL ialu. uo'A'n U.te[C11 ii.. 1 

further stated that in case before completion of the said. enquiry if the 

period of I year expires then this provisional appointment ins. he renewed 

by the offeree and the discretion purely vests with the offeree, it is also 

clarified that in case the enquiry committee upholds their selecilon the 

present provisional appoinhr.ent will he deemed as appointment letter on 

regular basis with effect from the date of joining of the appointee but if the 

enquiry committee gives a report! condusionhrecommendation/findlngs 
to the effect that their selection has not been carried out in act:ordance with 

the selection prc.ccdu.tc  then the present of will be withdrawn. However.. 

all the selectees will be given age relaxation to the exthn.t of 1 year,  and will 

be deemed to be eligible to participate in the next seiectioi process 
.... 	T. .. ...1. 	.. 	... 	.1 ....-. 	....... 	.L 	- 	 LL 	........L...J..1 LL 
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sekctton in that event they will be treated on probation with effect froui the 

date of joining for a Deriod of 2 years which may be extended., however on 

successful completion of probation period they will be conjirmed in service 

as per their him in terms : Kendriva Vktvalava Sangatha.n Rules on the 

availability of perinaneii.i vacancies. 

in paragraph 4 of the offer of appointment letter it has been stated. 

that during the provisional a 1,ointnerJ. and thereafter until their services 

are confirmed their appointment may be terminated by i month notice on 

either si.e without assigning any reason and the appointing authority has 

made it dear that they,  reserve the rtht to terminate the services of the 

appointee before expiry of the stipulated period of notice by making 

payment of sum equivalent to the pay and allowance for the period of 

- notice or the un expired portion thereof. in clause 7 of the offer of 

appointment letter it has been stated that in case of any diute or claim 

against the Kendriva Vidyalaya Sangathan in respect of service or any 

contract arising out of or flowing from this offer of appointment the Courts 

of DeThi alone shall have junisdiciion 

Al the above conditions laid down in the offer of. apointrnent 
letter are hichlv arbitrary, unfair and illegal but since the ailicants are in 

need of letter government jobs they htd no other aiternthve but to tccept 

the said terms and conditions and accordingly they reported for duties in 

different Schools as per direction contained in the offer of appointment 

letter. All the arplicarits have joined their services within the. stipuitted 

period and till date they are serving in Kendniya Vidyalava, C/C) 99 APO, 

Project Pushpak, Aizwal, Mizoram in the cadre of I'GT, TCT and PRT in 

the st4te of MiLorun. 

Copies of offer of appointment letter are nc1osed herewith for 

perusal of Hon'ble Tribunal as Ar exure- 2 Series. 

4.6 That it is stated that so far condition laid down in clause 7 of the offer of 
/ 

1 	.. ,.. ..L... 	.. 	.- £ 	... ....L r' 	... ..,..,..... 

0 	 iLLw,Lt.LtL L'. .tAI .1 t' W. tLLiL 	U.L.LYt.LLL U.J1 I Ji .LW.L 	¶J.L 	UI. t L.1t ILL 11J. I' I P U I II. 	 I? 	 .,-. 

t 	. 
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of provisional appointment letter is highly arbitrary in view of the ict that 

the Kendria Vidyaiaya Sangaihan has invoked tile juridiciion of the 

Central Administrative Tribunal by issuing necessary notification as 

required under the provision laid down J.D. the Administrative rrrji,ai Act 

1985 and as such in viôiaiion of the provision of the relevant Act 1985 the 

Sangathan cannot restrict the jurisdiction for filing Court cases in Delhi 

alone, such action of the Sangathan is in contravention of the provision of 

Section 14 of the Administrative Tribunal Act 1985. Moreover, the Principal 

Bench of the Central Administrative Tribunal is functionine from Delhi 

itself with Benches in different places, however, Central Administrative 

Tribunal is treated as one unit and as such ffljo  of any apulication before 
d 	...L 

any other Bench other than Delhi shall also liaNe to he treated that the 

same has also been filed before the CAT Pfincipal Bench. Moreovet the 

Benches of CAT are functioning in different places other than Delhi to 

enable the employees to ifie cases within their own region and also in view 

of the intention to reduce the burden of cost of the litigation, as such 

Sangathan cannot compel the employees to file Court cases within the 

jurisdiction. of Delhi, such action of the.  Semgathan in fact curtailing the 

fundamental rights of the employees to approach the competent court of 

law and as such Clause 7 of the offer of appointment letter is liable to he 

struck down and accordingly the Hon'bie Court be pleased to set aside and 

quash Clause 7 of the offer of appointment letter and further be pleased to 

admit the instant Original ApplIcation for adjudication of the grievimce of 

the applicants. Moreover, in terms of the provisioii laid down in Article 58 

of the Education Code for Kendriya Vidyalayas (Published in 20041, it has 

been specifically stated that in cise of any dispute or claim arising as a 

result of employment under the Sangáthan the Central Administrative 

Thbunal alone shall have the jurisdiction. Therefore, respondent Sangathan 

cannot violate the provision laid down in their Education Cod in order to. 

restrain a particular section of the employees from aproactiing the 

different Benches situated in other .piaces than Delhi. Therefore, the 

I 



Hon'ble Tribunal he pleased to set aside and quash d.ause No. 7 of the offer 

of appointment letters (Annexure- 2 Series). 

- 	r 1. 	-- 	i. r' 	r 1 . 	 - i 	r. 
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Kendriva Vidvalayàs is enclosed herewith for perusal of l-ion'ble 

Tribunal as mexure- 3. 

47 That it is stated that the applicants came to learn that the enquiry 

committee which was set up by the Government to conduct enquiry into 

for selection of candidates for teachers the procedure adopted by the KYS  

by employing private agency to ascertain as to Whether any candidate has 

received any undue advantaø-e by virtue of procedure adopted by the KVS 
- 

during the recruitment year 2004-2005 in fact submitted it's report to the 

Goverent long hack by the first enquiry committee so far the applicants 

came to learn that in the said report no prccedural infirniitv as regard 

selection of teachers is found but the Government was not happy with the 
reort of the First Enquiry committee and therefore the Government again 

set up another committee for conducting the enquiry afresh and for 

submission of a report as per]iith g of the Government but at this stage it 

may he noted that it is almost about 2 years have elapsed from the date of 

declaration of the result but the subsequent enquiry committee could not 

• submit its report to the Government and as a result the employees are 

always working under the threat of termination of their services. It is 

• relevant to mention here that the services of all the applicants has been 

extended by the Assistant Commissioner, Silchai Region upto 30th  April 

2006 or on conclusion of enauirv rivin i1i reoort whichever is earlier and 
4. 	 4. 

the said decision is communicated through separate memorandum 

individually to the avplicants1 one such memorandum bearing No. F.2-. 

i6!TGT/2005-KVS (SR)/31334-36 thted 20.01.2006 addressed to Shri M. 

Kuniar, applicant No. 1 is also enclosed al with otbr similar 

memorandum served upon the applicants. 

N- 	ki 



It is relevant to mention here [hat noiher extension order has been 

issued recently ride letter No. F. 2-16/200.5--KVS SR) dated 28.04.2006 to 

the applicant No. 1. siirdlar extension order. were also issued in favour to 

the other appllcant as well as in favour of the other similarly situated 

employees, whereby services of the applicants has been extended upto 30th 

June 2006 with exactly siniiiir terms and conditions as imposed in eriier 

extension order. Moreover, from the contents of the extension order .t is not 

dear as to when the Govenimeiit is likely to receive. the enquiry report, it 

may so happen that enouiry report might have been submitted by the 

enquiry committee even before 3Qth  Tune 2006 without any knowledge of 

the applicants and if any,  adverse report is submitted by thenquiry 

-'  committee in that event the services of the at'nitcants will be terminated 

without passing any further extension order on or before 3Qth  June 2006, 

apprehending such threat of tenaiination of their services applicants are 

approaching before this Hon'hie Court for protection of their valuable and 

legal right by passing an appropriate interim order restraining the. 

respondents from ousting the applicants from service or in other words an 

appropriate order of status quo ante may be passed in favour of the 

applicants till disposal of this Original Application. 

Copie' of the memorandum extending the services of the 
.9 (t..1 "re .1__ T. 	•'flP&f aL'pU.wi.5 I.tp.v .'u -  tl4JriL 	u 	.'u LL 	uiC 	u -t eru,et 

herewith for perusal of the Hon' ble Trthunai. as Annexu.r& 4 

(series) and 5 (Series) respectively. 

S That your mn1irants further he to say that they are h 	
-. I.

avino 	ijj 
I 	-  

4-w. 4s... 	 4-.' i-L.. 	4-, ,-.4-' D(T T'T 	DOT 
IJ.',jJt4i 	.LLLiJa L',.'iL £'I LSi 4..LlLLLCiL 	.J 	 'J j. 	I 	I  

in KYS on regular basis, being satisfied with their eigibffltv and on receipt 

of the advertisement duly published in the Employment News dated 13-1.9 

September 2003 submitted their candidature to the appropriate a uthori Lv 

for consideration of their appointment for the posi of teachers in .KV. All 



U, 

a 

' acrts hav" oot" thrc iih tI-.- 	7VP115 *)ry,s55 & ' c"ctv'r wch 
11 	 b 	a 	I'" 	 - 

includes 2 stages of written test as well as interview and they have 

successfully came out through the process of selection and finally selection 

list has been published by the KVS ecorrtn'ending the names of the 

applicants for appointment to the respective categories. The applicants are 

not at all concerned with the selection procedure adopted by the 

Government of India, however t is at the instance of the Government the 

applicants appeared in the rigorous system of selection and ultiniately 

came out successfully in. the said selection nrocess. The advertisement was 

u',Ls±ed for renilar recruittnent of the teachers in the cedre or PRT and r 
TGT for the recruitment year 2004-2005 as such they are entitled to be 

absorbed on regular basis in view of the fact that they have been duly 

selected after observing all formalities required under the law, therefore 

selection of the applicants cannot be questioned at this belated stage. 

4.9 That it is stated that the selection has been conducted in a very fair manner 

and there was no favouritism or no undue advantage granted to any - 

candidates in the process of selection as such, the allegation of undue: 

adyarttage and deciion of respondents Union of India to conduct an 

enquiry to ascertain as to whether there is any procedural violation in the 

process of slecticn, which has been conducted by engaging a privte 

agency are after thought and siime has been done with an ulterior motive to 

deny, regular appointment to the applicants against the vacandes of 2004-

2005. in this connection it may be stated that. sin.ilar selection proces has 
L..-..... 	..-..4 t 	L 	 'TT7C ,-L..i... .... 	 J C.., 	A( 'fl:- 
'tait U%.tJl.Jtt& LV L& 	.a'.JV 	Ut.,ILt1 x'. a 	uij.i 	 .LLUL h.Vusi-h.uf•J 

and all the selected teachers have been regularly appointed as teachers as 

such denial of regular appointment to the similarly situated applicants on 

the alleged ground as indicated above is highly arbiary, illegal and unfair 

and such action of the respondents is in violation of Article 14 of the 

Constitution of India. 



4.11) ThaI iL is stated that the advertisement and selection of the apphcants for 

arpomtneni to the different cate ones of teachers has been conciu.cted at 

the instance of the Government and the applicants have gone the rigorous 

process of selection with the climate expectation that they will be 

considered for appointment against the vacancies of 2004-2005 in different 

Kenctniya Vidyalayas. therefore, after declaration of the select lists the 

Government is not entitled to question the validity of the procedure of 

selection and also not entitled to raise the question at this stage to ascertain 

whether any undue advantage was given to any of the candidates while 

Cained out the selection process. The question which is now raised by the 

Government after completion of the selection process regarding conduct of 

selection process by a private agency is nothing but done at the instance of 

a vested cirde in order to deny,  the recrular absorption of the applicants. The 

applicants are victims of a well-planned conspiracy at the highest ievel of 

the Government. it appears that a well-planned attempt is made to 

terniniate the servIces Of the apphcants by managing a report from the 

enquiry conirnittee as per liking of the Govenini.ent and fherefore a vested 
0 

section of the Government who have constituted the enauirv coiimiittee are 

Elurg ton report 'recorrunerdations, findings, rctuo' 	s par :'- eir 
• 	 • 	 • 	E 	1 	 1. 	• 	11 .1 esire in oruer to urrminate me services or me appilcants. in tue appucinms 

are ellitible for appointment to the respective cadre of teachers having 

brJiint c'ctemic crer Aciuertstr.enf was pubflsPect or Al Inctu h 

for regular recruitment of the teachers in the KVS against the v aitndes for 

the recruitment year 2004-2005 and all the applicants faced the competition 

on all india basis and thereafter declared selected and as such applicants 

Are apprehending that the very enquiry committee which was constituted 

at the instance of the Government, there is every possibility of 

numpuI-brg of te report 2S per desire of 	rete1 circle iot "e 

instituted the enquiry alleging engagement of private agency. 11 the 

Government ts so serious regarding any alkg-ation of unfair means or 

malpractice they could have engaged a judicial enquiry commission to 



ascertain the alieganon of undue advantage. Government cisc did not 

disclose an where in the offer of appointment letter that there are specific 

allegation of favouritism iade from any corner regarding the seiecion 

process as such offer of appointment of the applicants on prhvisional basis 

cannot be su5tained in the eye of law and the apphcants arc liable to be 

treated as regular teachers duly selected through established procedure of 

law and as such Hon'ble Court he pleased to declare that the appi.canLs be 

treated as regular teachers from the date of joining their services arid 

further theY are entitled to all consequential service benefits including 

seniority in their respective cadre. 

4.11 Th.at it is stated that although order has been passed by the competent 

authority extending the services of the applicants but still they are 

convinced and. reasona blv appeh rending that their services wiJ be 

terminated on or before 30.06 2006 in terms of the extensicm order issued by 

the Joint Comniiss:ioiei KVS. 

In the circumstances stated above applicants tinding no other 

alternative approaching before this Honhk Tribunal to prot.ct the right 

and interest of the applicanta by passing an appropriate order directing the 

respondents to regularize the services of the applicants and till such Lime 

the applicants be al!owed to continii in their respective capacities. 

4.12 That it is stated that the KVS, New Delhi aa:in issued another 

-i- 	4-l.- 17 	,.,i- 	 i--1 ii 1Q 17 1- 	)fl(Z 
C. 	 LIL tLL' 	 1nLL. 	 e LU -y  

temiitment of teachers in the cadre of PGT I  TGT. and PRT for filling up the 

vacanries of 20Q5-2O06 where anniicahons have been invited latest by 

i 	( 	OZ 	-1,4- . 	 i-1-. 	 ,4 4-b 	4- 	--1 	4- 

	

LLLSJ M1. e. wLIIJfl5 itv 	v 	.jj. titv 	cvfl c 

have been duly selected against the vacancies of the recruitment years 

2004-2005. Therefore i t appears thaf respondents deliberately delaying the 

reijrzacn of the applicants on the pretext of enquiry report and, 

tiM K 
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IN'N 	it smack'. malafide as such applicants have no alternative but to 

approach this Hon'hie Tribunal for protection of their rights and inieresL 

it is relevant to mention here that many of the app.Rcants either 

cross the upper age limit and some of them may cross the upper age mit 

shortly for any other Government lob, after acceptance of the offer of 

appointment in KVS with the anticipation that since they have fated well in 

the interview and declared selected on the basis of their performances in 

the interview as such they are likely et absorption on reaular basis, hut 

	

- 	-. •.) 	 b 

surprisingly till date their services has not been regularised on the pretext 

of pendency,  of the enquiry,  report, therefore Hoi(ble Court be pleased to 

direct the respondents to treat the applicants as regular teacher at least 

from the date k1 their joining in KVS. 

(A copy of ibe advertisement Pu blished to Employment News 

dated 12-1 $ February 2005 is enclosed herewith for 	of 

FT _'LJ r1 	I 	A - - 	-- 
.iiult ie iiiuutai as tiu1XiUC- u 

4i,..., 	 -L 1 	 - 
A 	tit.&. t'jJ 	IXOA . £LI%l¼&t 	 j. 	 x.jj. 	 ji. 

	

5 	Grounds for relief (si with legat provisions: 

	

5l 	For that, all the applicants pursuant to the advertisement issued in the 

Emtlovment News dated 13-19 September 2003 against the vacancies of 

the recruitment year 2004-2005 have applied and have undergone 

rigorous selection process and thereafter declared selected for the posts of 

PGT, TCT and PRT in the KVS as such they have acquired a valuable and 

legal right fr appointmeiit on regular basis at ieast from the date of 

oiniii in ther resnet'tive flOStS. 
L 	 A 

	

52 	For that, the vacaides against which the app1ican have been setFcted are 

rgii1ar vacancies as such applicants are entitled to be appointed on 

regular basis from the date of joining in their respective ptsts. 

fAJXL 1 
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5.3 	i-for that, the rigorous selection procedure have been adopted at the 

instance of the Government for appointment of teachers onregular basis 

in the KVS as such the same Government cannot question the validit ol 

the selection procedure on the alleged ground that private agency has 

been engaged for selection of the teachers as such respondents Union of 

India are barred by law of estoppel, acquiescence and waiver 10 conduct 

any enquiry in this regard. 

5.4 	For that, during the year 2000-2003 similar process of selection has been 

adonted by Uie Goveniment!KVS and all the selectees durin the year 
& 	 ,, 	 , 

. 	 J 
.'s:it Ct 	 '.JiI A V5tL Cti L 	 LIALA .L'J.t ' *1.J V VJLLLLL 

caimot raise the piestion of validity, of sinilklr selection process while 

adopted during the recruitment year 2004-2005 more so When the 

applicants have been dclarcd selected an.4. already appointed on 

provisional basis otherwise such action of the Government will led Lo 

differenLiaI treatments towards the applicants which will be in violation of 

Article 14 of the Constitution of Tndia 

55 	For that, all the applicants are qualified to hold the respective posts of 

teachers having brilliant academic career and caine out successful in the 

rigorous selection process without arty, undue favour or undue advantage. 

5. 	for that, the selection has been conducted on all India basis and ORIV the 

tiented candidates have been seiected/reconimended for appointment to 

1 
L.LEIC L'J t) 

&7- 	For thaL the applicants have applied for the respective posts of teachers 

pursuant to the advertisement dated 13-19 September 2003 and after a 

long waiting for almost a year. the applicants have been appointed 

provisionally subject to outcome of the alleged enquiry,  report which is not 
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sustainable in the eve of law rather applicants are eniitied to he appoin ted 

on regular basis. 

5.8 For that it is learnt that the enquiry committee se up by the Government 

mivallv did not find any infirnifty in the processf procedure of selection of 

the teachers but the Government not being satisfied with the findings of 
- •1 f 	._ 	 -- 	- 	-- 

LILt 1 .  eitttu.uy  wuuiattee. aut 	Up utvutei tniwIy nuuIee so that  

tThdlngs and reports of the subsequent conmilitee may come as per choice 

of the vested circle working in the Government and as such the enquiry 
J_ __.iJ_11___..._LL 	__L_ 

tWS O'ClL viay 	 -v v twu u1lLl uLuiulue. 

5.9 	For that as per provision laid down in Artide 58 of the Education Code for 

Jiendriya Vidyalayas, the urisdic Lion lieS with the Central Adnthiis ira iive 

Tribunal as such Clause 7 of the offer of avvointmeiit ittQ cannot over 

ride the provision laid down in the Education Code and moreover 

provisions of Education Code shall prevail over the Clause 7 of offer of 

appointment letter as such the clause 7 of the offer of appointment is void 
;k irf - 

cm 	i.riv rhi- rp 	hcndiny fhir P19T1' tTh%V 	i-rminimi i' t1.-------------"xl 

LL.._111_ 	..i....i ._ 	_1 	_)(+1-T .... 
IILtY VVILL O OUIXA VII UI. UIUI j ... IUILI .VUU LIt viev Vi 1111 U..LLtUt)It 

contained in the extension order dated. 27.04.200b/28.04.Oh (Annexure- 5 

Series) in spite of the fact that appicants have been duki seected pursuant 
--- -------L iii ut t.tvtt i5uteut. ivi Iet;1u..uuteiu tgwivn the, vattLLII 	Vi. Lile 

recruitment year 20()4-20u5 as such they have acquired a valuable and 

legai right for regarizalion of their services. 

6. 	Detaib. of rernedk'- exhatgsh'd. 

That the applicants declare that they have exhausted. all. the remedies 
- 	11 	• 	•1 	- 	1 	1 	•- 	1 	.1 	•.1 	•1 - avauaie to anu mere is no otrier aiternanve remeav man to me ims 

application. 



7. 	Matters not previously filed or pending with any other Cout. 

The applicants further declare that they had not previously filed any 

application. Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before am' of theirL. 

S. 	Relief ()sougLtfofl 

Under the facts and crcurnstances stated above1  fiw ap1licanLs humbly 

pray that Your Lordships be pleased to adniit this arplication call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that maybe shown, be pleased to grant the following relief(s): 

M That the Honbie Tribunal be pieaed to direct the respondents to absorb 

the applicants as regular teachers in their respective posts with immediate 

effect at least with effect from the date of joining in service with all 

consequential service benefits including seniority etc. 

, 	'rL. L1. 	l.]• 	 S1 L.... 	i 	 . 	.. 
iiti. u. 	Jie ji1&jufli ie 	 iO ttAi. it £ 	 w r 
the applicants to continue in service in same capadtv till applicants axe 

absorbed on re jilar basis in terms of prayer No. 1.. 

&3 That the HonThie Tribunal be pleased to set aside and quash the condition 
laid down in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicants (Annexure- 2 Series). 

3.4 	Costs of the application. 

815 	Any other relief (s) to which the applicants are entitled as the Hon'bie 

Tribunal way deem fit and proper. 

9. 	InterIm orr prayedfc,r 

I 
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flhl-,nnrv nnnclnnrtr rj- 1-i-,n n-es ijrnl-.nn -h5 fl-flIi,'nflC -n-P.,.? 	#$,fl 4-niirytat1-nn- 
L.. 4.4.4 .4.4 t 	jJS...• 15.45.. LI4..7 5.#4. 4.&sts. S. 	%.ttSS'..' flSf  fiStS.. S 	.4.  

interim relief: — 

9.1 	That the Hutt'bie Tribunal be pkased to piss an interiai order of st4tus 

quo restraining the respondents not to terminate services of the avr.licants 
4-ill 	 tliici-in4 àiiefiiu, 

Q2 	That the Fkn'hie Tribunal he pleased to direct the respondents that the 

VS S 	 LS..VY .1C •I,.. ?S*%VS L #44% 4445 	 441% H 	 , 1%...., 4.e..,#  
' J. 4.LLL 	Ct'1.'.LL.. 	A4.)n ,LSaLL tsJ 4, L" 	4,'C4.L iSJt 4,14e ± 	f4.#J.L5.&SJ.L$'4 

consideration of the case of the applicants for providing relief as prayed 

for. 	- 

10. 	 ... ... •............$.... .4, 4.. 44$ 44444$4$$$$ 4qt$I$ I.e .e. $44 444444 44*4* 

Ii. 	Faticu!ar of the LP.O 
ii 	LP.O No. 	- 	: IV. 3 2 I 

in 	Dateofissue 	-. 	.S. 4.0 .E 
111) 	lssed from 	 p , 
iv) 	Payableat 	 : 

12, - List of enclosures: 
As given in the index. 

(__4_ 
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VERIFICATION 

L Shri Muikesh Kuniar? Sb -  Sun Jal Bhagwan f  aged about 29 years, 

presntiv working s TGT (Hir!di hi the Kendriva Vidvalava 4iwal 
!T-. 	I 	iL (\. 	 A 

1yJ1Lojlm. aL'LLLiULL i'J. A. LU LiteU LLt,La1LL 	1L1UU 	L'JJJCItLiU1L 
Ii. 	 Li 

authorized by the others to verify flie statements made, in the Original 

Application, do hereby verify that the statements made in Paragraph 1 to 

LUVA U LU ih. I U 	LU LILV 	 imcl LLLU, )IIiIt.&L LU Ilaragiaph J LII 
L/ 

true to my legal advice and I have not suppressed any material fact. 

And I den this verification on this the 	day of M 2006. 

I 
jk)>\ 

a 
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Entployrnent News 13-19 September 2003 

• .• 	 'n',. 	ISNDHIyA VDYALAYA SANGATHAN 
IL 

idly .rs. Jyrlay3 Sarrgaur rn (k.V.S.) an autonomous organization under thB Ministry 
Cl Hurrian C 	iiurcrr D.rveir,prcnt 	Qepartrnent of Higher .  Education and Secondary 

, 	(I) 	An es-serviceman who has put in not toss lIrsrOO6 mr4irrhs corrinuoUS Service r 
ic5ii 	rde, , r 	oi 	ama irryitsu applications In the prescribed tormt tot recrultmnf of 

thu Armed Forces (Army, 	Navy arid Air Force) shall be allowed to deduct lb 
eschew I 	iv jar 200 4 7005 ibm mOrse NSiiOriel s  for filling up of vacancies and drawirr0 

period of such service from his / her actual age and it rho esullaxt age does rrc 
vrlel or c 	risrss for ti. 4 period ripto 30th JIxO, 2005. The following posts as per details givun beoi'i are 	rsposed lobe 	I'ed 

escoad file maeirnum age 	limit 	wescribed for he post by more than 3 yyar 
he/she shall be deemed 	to satisly the cOrlciilion up in the Kerrdriya Vrdystayas spread all over ltili, rugarding 	age 	limit. 	This 
applicable 	for the 	posts 	of Trained Graduate 	Teachers PART-I 

I. 	POST GRADUATE TEACHERS IN 
aird Primary Thecirer 

only.  
ii) Ergii5rr 	 liii H.ndi 	 (mx) Physics 	(iv) Chemistry 

Upto a maximum 	of to years in lIre case of SC/ST candidates andS years in iii 
Ccwrori 	s 	vii (,mrnerce 	(vii) Mathematics 	(vw)Bgy case of OBC Candidates servirrg as Govt. emploiees in accordance wilO IN Govt. (IS) Hislory 	 1K) Gc'sgrapfry Of India instructions. An applicanl claiming age relaxation wider this 	pan 

PAY SCALE 	Rs. 6500•200-10570 

E

i 

Should 	produce a certificate from his/her employer to the effect that he/ she is i UPPER AGE LIMIT 	40 	EAR3 (as on 01 .01 .2004) Govt. servant as on the date of advertisement 
QUALIFICATIONS Upto a masimum of 10 years in the case of Physically Handicapped  

Essential EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS 
Ti 	 . ns veers .irnvgraied Pc 	Graduate M.Sc. Course of Regional College of Education of NCERT in 	the 	C0inc.rr.r.(l 

MENTIONED ABOVE WILL BE CONCURRENT THAT IS, IF A PERSON IS ELIGIBLE 
FOR MORE THAN ONE CONCESSION ONLY sub1ect 	with 	atleas! 	50% 	m5rbs 	in aggregate 	or Masrer S uegrev lrorri a r 	cr3rrieed University with 	l least 50% 

ONE OF THE CONCESSIONS OF THE 
HIGHEST PEFTMISSIGLE LIMIT WILL BE GHANTBD. 

marks in aggregate in the lo lin 	sub1 	c FOR PHYSICALLY HANDtCAPpED IF A PERSON BELONGS TO SCIST, HEISHE WIl I 	RC Al I 	 - .'. 	n. i oirgr'iir. 	 Lrglish 
o PG 1 Hirndij 	 Hindi 

POT lPhysicsl 	. 	Physics/Electronics/Applied Physics/Nuclear Physics 
d PCI (Clrcrnnsnr 	. 	Chemistry/Bio Chemistry. 
C PCI lEccnoirn.r. 	. 	Economrcs/Applied Economicsi Business Ecoriorrrjcs 
I PGT lColnrierCvi Commerce With Accounting / Cost Accounting i 

Pinancial Accounting as a Major subject of study,  Holder 01 degrees Of M,Com inn Applied / Business 
Economics shall aol be eligible. 

PC7 i,iov.,. 	. 	lutathematics/Applied Mathematics 
I. dG]iuu:v.l 	. 	 ?9nology 	ScienceioSciences/Geneis/ 

Micro Bio/Plant 
°tnysiology provided they have studied Botany rind 
.'.00logy at Graduation level. 

GTlllrsIuryl 	 ilistory 
PC I Cpu0:, 	 Geography 

p 	BEd or Oqijr.aleni qualilicelisa from recognized University. 
Prolicienciiu aurig throuph Hindi and English media.  Desirable 

Kpowledgc. cii Compuner Applican ons. 
12. TRAINED GRADUATE TEACHERS IN 

Ernglis.rr 	 iii 	 i mcii 	(vi) 	Social Studios wi lucmcn.. 	 (vi 	Eancibrit 	lu'ij 	Matlrernatics 5A0 SCALP . 10 	i,i 'in 75 
I 	dd lCar 	'is on 01.01.2004) 

(ESSENTIA1 QUCLliiCATIONc 

ciciipco :,05rde of Regional Colleges of Education of NCLR7 'i 
he co'n.err,ed subJect vet at toast 50% marks in aggregate, or Suco;rct Class Bochete s 

Degree with at leusl 50% marks in the concerned subject(s) and in aggregate 
includinq rnl.'ctive .'irrd Languages in the combination of Subjects as under 
ir I-ui I(3I(Englrsh) 	

Englrsh as an elective Subject atDegree level. 
For TGTlHihdi) 	

Hind) as an elective subject at Degree level. 
For TGT(Social Studies). 	Anytwo of the following: 

History, Geography, Economics and Pot. Science of 
which 

one must be either Histroyot Geography. 
._ .for TGT(Scmerncei 	- 	Botorry, Zoology and Chemistry.. 

e icir 	
.

TGTiSiirr:,kr} 	
Sanskrit as an,electivo subject at Degree level. 

icr T, I,M,itlin 	 Maths, Physics and Chemistry. 
• l 	B Ew on inqwvaloril qualification from a recognized University.  

Procianic, ii reaching throcigh Hindi and English media, 
Eva ira Ole 

...............0 Oif Computer cipDlGatiorrs, 
3. PRIMARy TEACHER 
PAY SCALE . Ps. 4 500-125.7000 
UPPER AGE LiMIT 	: 30 Years (as on 01.01.2004) 

	

ESSENTIAL OUALlFlCATIONI; 	• 	• 
Essential 	 • 	• 

P OcirnibilO Ky I. C IwO tEll isifir 5017. marks;' .0K 
CC 0....,.. . 'r• :wi:in • ..:ugh Hirrdi and Engtih media. 

Desirable 	 • 	B 	;,.i' 
Knowledge 01 Co:rnruter Applications, 
RESERVATION 	

. 
he K SC vsr cri o irs mci s I SC% ST OBC Ex servmcorrc't and Physically hanicepoa 

.3rididales will be as per rules of the tGOvernmnnt of lnd(a. Apo'ro'n Who his 
onk (whcthr us ccmbalanf or as a non.corr,batant)in the Arrrted Fores (Army, Navy nJ. 

Force' viOl oniy be eligible for reservation for Ex-ser.icernen. Hoe'ever', flUnier 
• :n.'rc'vs for SC ST camrthd3les is more on account of bam..klog of vacancies. 

PART-Il  

	

LlGlBlLlTy OF APPL1CAtprS 	 • 	 K 
,lapphcai:c II mu v t iulill rIle erilirentmai requirement of the post applied brand OtherConiJitioii 

1.ipulated irs l:nu ante niisrr''.nv.rlt as on 01.01.2004. Before applying they must satisfj' 
'nmlv tiu 117 pci -oils,  aevenesi oualitiCsfivn,v. i .....• ....'•• -, - 

PART'—IV 	 • 	C 

MODE OF SELECTION 

1. The Sangathan will hold written examinaliorrs for the recruitment to the above 
mentioned posts at Ahnredabad, Bangalo'e, Bhpai, Bhubaneswar Chandigarli, 
Chennai, Delhi, Dehradun, Guwahati, Hydarabao. Jabatpur, Kolkata, Jaipur, Jammu, 
Lucknow, Mumbal, Patna. 

2. The centres for the examinations as mentioned above are subject to change at the 
discretion of the Sangathan. Every effort will be nrade to allot the candidates the 
centre of his/her choice for eaaminalicir However line Sangathan may an Is 
discretion allot a ditfement Centre to tIes canndmdate when the cmrcumsismicvs no 
warrant, 

I. The mode of selection shalt include a writtmirn tech exanmivation. pmotessional practice 
tests, proficiency tests, and personal initomum'ws. 

I. The written examination will be conducted in two Sti5 mc. one of Multiple Ooiechvr.' 
Type and another of Descriptive Type: In line Descrmpmise Type exannirnalion onriv 
those candidates will be allowed to appear who clucrlily fl the multiple omalectes 
type exartirnation and no weightage of this esamirnatior, will be given. Tire detailu 
of both tfne esamimmalions are as under:- 

o Srage - 	 !qpie 	l+e(ctOn2l.1 2 mji):j 	 I 

15 I NaI.e.1uyA 	FOR P.H. AND 05YEARS FOR SST. 
PART - III 

Application must be submitted in the prescribed forrriat published in Annexure of 
this advertisement The application format can also be downloaded from the 
website of the sangathan 

CSog5JQ.5gpy for more lhanooepoatsp.ouidubmitap/cafi,s 
for each post accom.panied bylIne prescribed fee Rnd necessary enclosures tor 
each post in seParate envelopes 

Ill. 	pg(jcats cannot apply for more than 	b'ectineac_rot post 
i.e. one subject in PGT anW or one in TGT. 

JV." Envelope containing the application mnnusl be superscribed in bold Miners as 
"APPLICATION FOR THE POST OF 

V. 	
Duly filled in application must only be aubmitted'latest by 27.10.2003 to 

KENDRIVA VIDYALAt'A SANGATHAN 
POST BOX NO.4624 
NEW DELHI-i 10016. 

1. Candidates will have to pay a NON-REFUNDABLE FEE OF Rs. 250/- (Two Hundred 
and Fifty only) by demand 4t ..p.nly in !avou! of  'KENORIVA VI.DYALAYA 

NGATHAN'ibte at New DelhI aking with liis!l.erapplicayon The lee shrit 

through IPO/ME rosed or the Tressurv Chullans 
etc. will not be accepted by the Sangathan and sod'. aiplications wili be baled as 
having received without fee. Separate l'.'t 5i •. hr 	'irl lI-nouciC rrCntOrcI0 I',.... eacn 7cst rrr.ptmea, 

0 	Trw loloinD 01 itis lee will not be ailowad SSni case 
TIme bairk craft snmrtuld be aaiid or at lead 	i'mO;iiiS 5':', ire l3'ir ni i:,i,.ihnr4!or. 000 
edvortisemm,cni; 

No fee is required to be paid by SC/ST/Ex.servrcemnen categories. Fhys.camly 
Handicapped persons are also exempied roar paynienl of tee subtect to he 
submission of prescribed Medical Certificuis issued bye Govt. Hospital duly signed by 
Chief Medical Officer. 

1. Primary Teachers 	 +2 Level 	 ' 02 hma 	 I 	20 - - 
	 (8.30 inns ti) 10.30 hrs) 

2,,Jrained Graduate Teachers 	Graduation 	 02 hrs. 	 120 
1,33 hns n's 1,3.30 hrs) 

3. PoI.Graduate Teachers 	Post Graduation 	02 bra, 	I • 123 
14. 30 bra to 16.30 hns) 

The place of examination will be intimated to czi.'ididates separately.. 

Stage II - Oescrlptice Type E 	flRtlon,,(Ur,528je sub(ectcgpnqe 
To be held on 14i5 and l5mn_February_2004. 

pubis. 	sir y eel. 	sin" 	i,r 'me - 	line pruac,itr5d cssciitial qualificatons arc the minimum 	and the I Post 	 Difficulty Levmuration , 
or cl 	''u" a 'does nit erIe c indidetes.to he svle:lcd. 

U&R
0acesx of Examination 

cLXATIOU 1 	Primary Teachers 	 I 1 tion 	in oupor ago liii,: i-all Lie, s under' 
+ 2 Level 	 03 his I 2. 	TrainedGraduate Teachers 	 Graduation vp 	Uplo 1 inlaxiniurn of Five yr's sin lie case of SCS't Ctlndiditen, 

03 mrs 
Post Graduate Teachers 	 Post Graduation 	 03 bra - JPI'J u nnux.mnlu 	5 	l I l i Ce ,cans'ri the case of C.TLIC caiidnd:ilss. Ic) 	qpro 	moirmiufli 	Fin 

A written test of 02 hrs. duration will also be held of all carrdidal .f 	bears fur persons who had crdrr'aioy been donricil: it 
lire Slate of I nninrrlu & i<aehrrnir during 

5 who quality the tat slage 
examination to judge their bltlnC'ual competence. The dmtticully level of this lest 	be will 	ol 1 1 801031.1200 

Upto 	wa i 'vim, I Toni vn ma or womerr 
+2 Level. 

0. e  vp 	, 	,. 	,., 
 

5 	Tine Sangafhan may/may not take any scrsfmriy of applicalmons for eiigibmlily before lh 



o*) AppIlctløna have boon InvIted only for the pool ul Poet Graduate Teachers, 
Trained Graduate Teachers and Primary Teachers. Applications for oIl -ar posts may not be submitted, 

xxi) Since Stage - I, Examination for all subjects of Trained Graduate Teacher; at 
0 

all subjects of Post GraduateTeachers Witi be held simultaneously on 2112.20133 
at two different times, therefore, at the rirost  the carididsite can apply only 
for one subject in TGT and one subject in P3T category. However in such 
cases candidate will have to fill-up two separate terms one.  for T3T subject and one for POT Subject. 

	

nxiif The candidatm who do not recelee their Admit Card for 1st rt5ge L-eii 	may get in touch with the Assistant Commtssio,,or of the lrriivn,at Office ef kcedrj,r, - 
Vldyataya Seogatttar, at Ike aferexaid stations for which thi cxediclates base Opted 

in 
the application forms etangwjth proof of ttnhir havip.p. alipliert for the pest en 2tr 
Decenjber, 2003 between 11.00 AM to 3.00 PP-I. Pra'.'itieea hdnsit 

('arCs veSid ire Incised to such can ,Jsdates. The caudidaten may also IOfr'irr hVS 
C'.- ' erg cee@kvaaogathan 	along with their name, fathcr'i itar.r dtc at birth a 

applied and sahoequently may 	collect their 	
r 	 ri

e-mail
d post 

 duiilic0s.e hunt card on 20 t 20th1  
between 11.00 API to 3.00 PM from ceocrraed Regional 0(11cc i'VS. Ho'sei-rr 

it amy be made clear thai 'v'ii,ual admit card no cii,, di,baie 'sill ire Perilled e Cntci hi eussIsluat on traIt, 

SPECIFIC INSrflucTloNs FOR FILLING THE APPLICATION FOqM 

POST GRADUATE TEACHENS 

Post 	 act Codes 
PGT (English) LITEiIii 	PGT(Hinidi) 
PGT(Ptiysics) 

POT (Chemistry) 

PGT(Economics) LIJIiIII 	PGT(C-smmerce) - 

F'GT (Maths) F'J'T"J 	'PGT(B:ology) 

lOT (History) jfjJ 	POT (Geography) LIIiJiiiI1 
TRAINED GRADUATE TEACHERS 

Post  ubthc'et Codes 

TGT'(English) 
	TOT (blind) 

TGT(S.Sl) 	 LiIlJiiIiij 	'\1 ror Science) 
LUll 

:roeninfl pci air  
.ireror DerorO submitting the CpptiCaIiori, fir 

indidate must OnOure 'that he/she fulfills the Oligibilsty criteria as laid down in thi 
le'trsernent His/ her candicjatrre will be purely provisioraf subject to eligibilit 

ig Vbrilird alter ille cs: and.' or interview. 
rididale mo has been allbwe0 to appear for the written feel and/or interview, shouli 

prirsurie rat he she is eligible for appointment to hr post 	 - is Sans 	
tire rrnlri to cancel his/ her caiiiidaruw at any stage of lbs lecher if it 's si as per th provirioris laid down in thin advertisement 

a deCiS,on of the Sangatharr shout the mode of selectiob to tIre post and etigibit1 
:idihions of the applicant shall Ce final and binding. No correspondence will 

bc ii IriS regard 
VIENTST 
.rosseo blank Draft of Rs. 250!. (Two Hundred and Fift only) in favour of Kendriya 
Ia.irea Sangathari, payable Irt New Delhi. 

ncrnnsect and abil siaira.cd post card by affixing postage stamp of Ps 6/-
athr document lobe attached, 

.JNEa hQp rILLING UP THE AhPLICATION FORM 
IUSi hI. 01 tho ,,. icjbon form pubfisieo in Anniexure to 	Ihis -. 	-I 	if Ail ,2 0 11 in original or may get ttilO form photocopied or typed ll /  0. ft-Qlsc1, 	

cc wh.e pa1'ar (21 cms s30 cmc) in double space on one 
haSp, 	a 	nr.rnhicari 	lorm 'rnnuring that its format is ret1 ' 	sanro up il)iclie,, Iry di Sangathan in this advertisement or may down rO frrn the .iianguy', 	wetwf wd,kvsflthanOt 	White filling infonmation 

ri boxes relating to name, address, father's name etc. one box shoutd,be left 
ink between the names / wows in block letters only. Aptication Forms wilt sot be 
piclied by the Kerrdrrya Vidyalaya Sangathan or Kendriya Vidyataya (s). PS5°  
Idiclates admitted to the exxmirlalion will be sent Photo Admit Card permitting 
iii to lake the examination No candidate will be plrrmitted to appear in the 

amlnatron without the Admit Cxrd. 

renewing ihe admit cards cand:datex should verify that the photographs, signatures 
: ,
:nriod c,r, tIre appircatnon frnr and attendance she1 and printed on'the admit 

o sic denl,ceb'arid there is no varsilic.o of any kind in the photographs and dignatures. 
rr1 raniai,c., .c foi,ao ri lie s ,  r.,lures appendedby hins'herat differentpfaces his/ Candidature will be Cancelled 

o application forms are to be processed in computerized vystem, candidates should 
special care that entries made in the application fsirm are clear, tegible and 

rrpleto Tr,e djifldidxle will be solely responsible for arr'j adverse decision on his! 
:a:loidatsre due to illegible or misleading entries. Appirrations which are illegible 

'e 'ncc-mplerely/ inicunrectly filed, not accompanied by ire predcribed fee shall be 
rmrily rejecled. 	 - 

a Canikdt0s nrroutrJ role (hat no request for change ot s-bject or Post or centre as 
'i,irt,rd originally by thern fir li(! r.ppfrcaf ion form shc-tt be entertained by the 
iguihan under any cireunistx,wp, 	 - 

ire hilling riis/ner 3PpiiC.rli0n form the candidate ShOuld:aretutly decide about his! (F- RT 	[ 2 jL choice of lire subect ci post -or preference of the cento of the examination, Ifa I 
'Jidale indicoles the names f rnc'rejhsn one post in 'lGT/PGT or the names of 

- 	 ....... i-- 	 0 ucOs, ibCCU 
:Nsrir - t 	'tO 0 'HE C 'rti.:EiATES 

wants ci, ri riots Pal .nc.roe,, .'nmmu,nicolion is reroi'!ed by the Sartgnthar, 
his! Iron prerrent employer, ,Vrtflilciidirig the candidate freer appearing in the written 
interview, his! her applicalioni! c,srrdidature will be -rejecled, 

-cted candidates will not be rntorrned of the result individually for stage •i 
Irritation but it will be available oil. website www.kvsangsthan.org 

 on 20.01.2004, 
urilmerlt orders to tine selected candidates will be issued by the Sangathhn. 
Sengathair may at its discrrcsorr recommend higher initial pay to exceptionally (2 
-lied and experienced candidates, 
'assino in any lornr will disqualify a candidate. 	 - 
-cants must read the 'Guidelines' before (ilting up the Application Porn, and must 
.LriP_ci nappicablo to them isle 	Ic 	LQ,gj filled as the rration furnished therein woui bin  uS for decidin eIJityand suita lily 
al'nts for being catted or written examinatiorrjintejew Applications 

:ed correctly and riot as per the 'Guidelines' are tiablelo be rejected and the 
of such rejection would be on he applicant(s). The Sangathan will not 
lain any clarm for such rejection. 

-ar,gathn may rake up the verifition of etigibility of the candidate at any point 
on prior to or alter the completion of the formalities, -  If found not eligible, the 	13) 'jature shall be summarily rejected, 
-angath-ran may at its discrct'on hold re-examination as'and when necessary. 
riplrcations received ri trrnr;wilt be acknowtedged by returning the Sett.addrèsséd 
and attached. 	 - - 

dates serving in any recognized institutiopj 	 autonomous 

IDA will be paid for appearing in the wriflen'test&ajd Ihfetvlew. 	- 
led candidates are liable to be posted anywhere In lndiibased upon-the vacancies 
ite in specific regron. For tescfrers of Kendriya Vidyalaya(a(, services are however 
orable to any establishment of KVS In India or abroad. 

	

ecfcandtdates will be enl-tled to various allowances eta admissible under the 
EX 	__________ Govt.! KVS Rules. 	 -- 

will irritrainy on on probation for two years o!-hich is extendobteby- .1 necessary. .Rangalore 1)1 Bhopaf (12 
an nuiniber of vacancies fo 	initial posting are available in 	the Vidyalay9 -  of 

.Ghonf 
nuwahati 

i) 3 
05 

Delhi 0 e 
Eastern Region, J&K and 'emote areas of ihe country. Lucknow 

kolkata 06 
uest for change of ptace of postlrtg will be entertained 
ation Should ONLY be submItted for the 	to':- 

/ hmedabad 
07 
09 

Mumbai 

LikaEeawar 
08 
 1 0 post Chandigarh 11 Dehredun 1 2 

KENDRIyA VIDYALAYA SANGATHAN biyderabad 13 Jabalpur 
PG BOX 4624 Jaipur 1 5 Jammu 

14 
1 6 NEW DELHI .110 016 I'atna 1 7 

:alionx acquired by the candidates Should be strictly-in accordancewith the g 	ILQN- CENTRE CODE FOR SIE.IIEXAMINAN rod qualifications and candidates should not seek ch-Im Of equN'atônce of their - Bangalore 21 ation 	with thaI ole quafifidalbons as asked for. -- 	ericii/il0i 	' 	- Chennai 
Bhopat  2 2 

udiSate should not fill in the quafifrcatio', in the application, forni for whrch they C uwahats 
23 
2 5 

Delhi 24 
ipoarod in any of the examinratorro, whose result are awatted/withhel,oj not I i'Ct<noy 27 

- J Käikta a 6 
Mumbai 2 8 

Continued 

TGT(San' krit) LIi[ii 	IGl(fatanhu) 
	III 

PRIMARY TEACHERS 

Subject offered Code ( rate,-  colorsmn no. 12 of the apihrprior for'r-i)t; 
subject combination , ' 

I) Plus two/Higher Secondary/ PUCI Intermedic,,, Class XII I - 	Physics, Chemistry, Mathematics 	/02. 	Pf psi. S. Citerrtisrry. Botnny/Zootogy 03. Chemistry, Botany and Zootogy 	- 04. Physics, Botany and Zoology 
08. Social Sciences (having at leasttwo subjects Out of History, Geography, Economics 

and Pot. Science), 	 - 
18. Conrmetce/Accouniancyusjnass Studies 
99. Others 
Graduate degree 

01. English Literatute as one of the main 02. Hirndi Literature as one of the main 
subjects. 	- -. 	 sutrjecta 
fiflmistry, Botany and Zoologvi 	04. Physics, Bolany and Zoology 

05, Physics, Chemistry,- Mathematics 	06. Physics, Chemistry, Botany/Zoology 
07 	Sanskrit literature as one of the main subjects. 

Social Studies (having at least two subjects out of History, Geography, 
Economics and Pot. Science). Of which-one must be either History or Geography, 
BA,, (Hons,) in History! Geography! Economics! Pol. Science as a major subject. 

tO. B.Comj 6.Com(Hons,) 
99. Others 
Post Graduate degree 	- 	 -' 
ID. English 	 11. Hindi 	 12 Physics 
13. Electronics 	 14. Applied Physics 	 ts. Nuclear Physics 16. Chemistry 	 17. Blo Chemistry 	 18, Economics 
19. Apptied Econorrvcs 	20. Business Econontics 	21. Commerce 
2. Mathematics 	 23, Applied Mathematics 	24 Bolan', 

pg 26. Life Sciences 	 27. Blo Sciences 
28, Genetics 	 29. Micro Biology 	 30 [lb Technology 
31. Molecular Biology 	32. Plant Physiology 	 33. History 
34. Geography 

MI QN CENTRE CODE 	POR STAGE IEXAMINATN 



) 

.KEN.D.RIYA VIDYALAYA SANGATHAN 
SILCHAR REGION 	 ii 

Hospital Road, Silchar 788 001. District Cachar, Assam. 
Phone No. 03842- 234154 / 234009 (Fax) 

F.2-16/( 	TO/KVS(SR)/200405/ 	\c 	( 	 Dated• .... 04,O2,..O5 

SUBJECT 	OFFER OF PROViSIONAl. APPOINTMENT ON COzrrRAc7' TO THE POST OF 

With reference to his/her application for the above post S, 4 t./19n./Shri 

Is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of TGT(ij_ __ in the Kendriya Vidyalaya Sangathan in the pay scale of 
Rs. 175.. 9000 and posted at Kendriya Vidyalaya 

, He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This 
offer of appointment is subject to the candidate being: declared lit for the post of 

by a Civil Surgeon. This provisiona' appointment of 
Shri./Syt./Ku.eh Xuer 	 __inthepostof 

is subject to the outcome of a report/conclusion/ 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give. inter-alia report/ 

to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely tctnporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offerec and the discretion to continue purely vests with the 
offeree. 

Contd. Page. 2 

7 



	

) 	
[21 

In case, the enquiry Committee upholds his/her seleclion. the present provisional 

appoinhiiieflt will he dCCIUCd as apnoiiinc.iit letter oii regular basiS w.c. I. hc date of joining of 

the appointee.. 

In case the enquiry C( miiii ittce gives a rcporllconcl uSion! rccommcndations/ findings that 
his/her selection has not. been carried out in accordance with the selection procedure, then the 
present offer will be withdrawn. However, he/she will he given rc!axation of one year's age 
and will he deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f. the date of oining for a period of two years which may be extended. Upon succc;sfu1 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of' permanent vacancies. 

	

2. 	If the candidate is a woman, she should certif' that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
1-lowever, her appointment would be kept in abeyance until her confinement is over or 
conclusion of enquiry whichçver is earlier. She would get herself medicallyre-examined six 
weeks after the date of delivery and her appointment would he subject to production of 
Medical Fitness Certitjcate from a Civil Surgeon. She would indicate when hçr delivery is 
expected and also shôi Id indicate the date of delivery soon after it has taken place. In case, the 

candidate fails to cdmply with these instructions her candidature would not be considered and 
no further correspQndence will be entertained in this regard from her. On production of 
medical fitness ceri icate. she will be appointed to the same post. 

	

3 	No IA wi'l le admissible for first joining the Sangathan as . 	.ULSdi 	- 

	

4. 	During th provisional appointment and thereafter, until he/she is confirmed the services 
of the appointc arc terminable by one month's notice on either side without any reason being 
assigned. thercfor. The appointing authority, howc'cr. reserves the right to terminate the 
services of the appointee hcfire expiry of the stlpulate(l period of notice by making payment 
of' sum equivaleffi to the piy and allowances for the period of nottce or the unexpired portion 

thereol 

	

. 	Other terms and  conditions of service govern in, the appointment are same as laid down 
in the Education Code for Kcndriya Vidyalavas as amended 1mm time to time. Since for 
K endriya Vidyalava Sangathaii l..mpIoyces, Wel farc Scheme lia hcc ii I ;il rOdIICC(l with cf'fci 

from 1 .4.2002 joiiii:ng (lie above scheme is comptilsor\'. 

	

6. 	"liic aj)poifllfllCflt IS pFOViSiUithl 1S t1j)tIIt(C(l III Fara- I and Is :tihject to the Schcdulc 

Cas(cflrihe. ccrtillcaic/()B(' Ccr(ifcatc heing,  vcrphcef tlnouh thu proper channel and if the 

(iontd. Il(. I 



[3 1 
•' verificjtion reveals that the claim to belong to SC or ST or OBC as the case may he, is false, 

the sëh'ices will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificat&'; 
7. 	In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

8.., If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should be submitted tothë concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 
—15.4.2005 . If the offer is not accepted by the said date or after acceptance if the 
appointee does not report for duty at the above named Kendriya Vidyalaya by 

25.22005 	, this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

He/She will not request for transfer within 03 years of initial appointment, if this offer of 
provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-O4IKVS(Budget) dated 08/ 
12.03.2004 and F.2- 1 7/2003-04/KVS(Budget) dated 24.12.2004. 7/ 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 

14.i$ l)hzram Pua, 

- 14aj*fgez Now Lalhi_410043 

Contd. Page. 4 
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çppjorivardedio 

I. 	The Principal, Kendriya Vidyalaya 	____. In case Sh./Smt. 

Km. 	__________________________ ____ accepts the offer of a 
pointment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 

angathan. 

The Principal, Kendriya Vidyalaya X.V. Atzwal C Ili.zoran 
The date of joining of the candidate may be intimated to this office immediately after the 
cand.Jate reports for duty. In case he/she does not join by the stipulated date, this office 
should be informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. rue 
candidate be allowed to join his/her duties only after verification of original certificates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction 
aboutthe certificate prOduced. 

3. 	The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information. 

ASSISTANT COMMISSIONER 



- 

)I  

F.2-16/ ( 

KENDRIYA \IDYALAYA SANGATHAN 
SILCHAR REGION 

Hospital ROad, Silchar 788 001. District Cachr, Assam, 
Phone No. : 03842- 234154 / 234009 (Fax) 

PRT )/KVS(SR)/2004-05/ 	j 	 Dated 

SUBJECT 	OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 
Primary Teacher. 

With reference to his/her application for the above post S/iyf/g,i//Shri J'i. tendra Kuma r 

Is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of PRT 	 ___ _______in  the KendriyaVidyalaya Sangathan in the pay scale of 
Rs. 4500.-I 25-7000/.- 	 and posted at Kendriya Vidyalaya 
Ajzwa]. ( Mizoram ) 	 He/She will draw allowances and other benefits in 

offer of appointment is subject to the candidate being declared fIt for the post of 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This 

by a Civil Surgeon. This provisional appointment of 
Shri./SLMuM. Jitendra Kuinar 	 in the post of 

PRT 	
is subject to the outcome of a report/conclusion/ 

recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-aba report/ 
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procdure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offeree and the discretion to continue purely vests with (lie 
olIcrec. 

Con Id. Page. 2 
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In case, the enquiry Committee upholds his/her selection, the present provisional 
appointment will be deemed as appointment letter on regular basis w.e.f. the date of joining of 
the appointee. 

In case the enquiry committee gives a report/conclusion! recommendations/ Findings that 
his/her selection has nof been carried out in accordance with the selection procedure, then the 
present offer will he withdrawn. However, he/she will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will he on probation 
w.c.f. the date of joining for a period of two years which may be extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

If the candidate is a woman, she should certif' that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will he declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement is over or 
conclusion of enquiry vhichever is earlier. She would get herself medically re-examined six 
weeks after the date Of delivery and her appointment would be subject to production of 
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is 
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidate fails to complyvith these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her. On production of 
medical fitness certificate, she will be appointed to the same post. 

No TA will be admissible.for first joining the Sangathan as PRT. 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned, therefor. The appointing authority, however, reserves the right to terminate the 
services of the appdinee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kcndriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with cfFi.ct 
from 1 .4.2002 joining the above scheme is compulsory. 

1. 	"The appointment is provisional as stipulated in Para- I and is sub jeci to the Schedule 
Caste/Tribe certificate/013C Certificate being yen tied through the proper channel and lithe 
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;tiliCatR)fl rcvcals that the claim to belong to SC or ST or 013C as the case may he. is llsc) 
The services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions ol the Indian Penal Code 
fur production of false certificate". - - 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 

l)elhi alone shall have jurisdiction. 
If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 

her acceptance inimediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same duly 
comyleted in all respects. This acceptance should reach the undersigned in any case by 

1.2.2O05. If the offer is not accepted by the said date or after acceptance if'thc 
appointee does not report for duty at the above named Kendriya Vidyalaya by 

25.2. 2005, this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

He/She will not request for transfer within 03 years of initial appointments if this ofThr of 
provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

He/She will be Iigiible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/K VS(Budgct) dated 08/ 
12.03.2004 and F.2- 17/2003 -04/K VS(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

- End: As above 

Sh. Jitendra Kumar, 
Viii— Bahorikpur, Post— Gaurignnj, 

Dist. Suitanpur 

Pin - 227 409. 

1-i F. 
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- Copyfqrwardedlo :- 

The Principal, Kcndriya Vidyalaya 	 ________ 	. In case Sh./Smt. 

accepts the offer of a 

pointrnent he/she should be relieved immediately with the instructions to join his/her new post 
undcr intimation to the Sangathan. If the appointee is not working at present in his Vidyalay, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

The Princjpal, Kendriya Vidyalaya A.izwal ( Mizora) 
The date of joining of the caiididate may be intimated to this office immediately after the 
candidate reports for duty. in case he/she does not join by the stipulated date,.this offlce 
should be informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyaiayas. The 
candidate be allowed to join his/her duties only after verification of original certificates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the ordr. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy theniselyes 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction 
about the certificate produced. 

The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information. 

/ 
ASSISTANT COMMISSIONER 

r 
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) KENDRIYA VLDYALAYA SANGATHAN 
SILCHAR REGION 

Hospital Road, Silchar 788 001. Dislrict cachar, Assam. 
Phone No. 03842 - 234154 / 234009 (Fax) 

F.246/ ( PRT 	)/KVS(SR)/2004-05/ ,J 	 Dated :.Q4—.Q.2.Q5 
4 

SUBJECT 	OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 

PRT 

With reference to his/her application for the above post Smt./Km./Shri  
Sr1R1M 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of 	P*T 	 in the Kendriya Vidyalaya Sangathan in the pay scale of 
Rs. 4500-125-70001. 	 and posted at Kendriya Vidyalaya 

IZL (NI .' He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendnya Vidyalaya Sangathan employees This 
offer of appointment is subject to the candidate being declared fit for the post of 

P RI' 	 by a Civil Surgeon. This provisional appointment of 
&I TARhM SUKARIIA  Shn./Smt./Kum. 	 in the post of 

PRT 	 is subject to the outcome of a reporticonclusion/ 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusionlrecommendation/findingsto ascertain as towhether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyáVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving, its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any iight for regularization, seniority etc. except In accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offeree and the discretion to continuepurely vests with the 
offeree. 
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?- n case, the enquiry Committee upholds his/her selection, the present provisional 
appointment will be deemed as appointment letter on regular basis w.e.f. the date ofjoiniIig of 
the appointee. 

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that 
his/her selection has not been carried out in accordance with the selection procedure, then the 
present offer vill be withdrawn. However, he/she will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f. the date ofjoining for a period of two years which may be extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

Tf'the candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment.. If however, she is pregnant of twelve weeks standing or 
more t the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated a&withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement is. over or 
conclusion of enquiry whichever is earlier. She would get herself medically re-xamiied six 

eeks after the date of delivery and her appomtment would be subject lo pthduction of 
Medical Fitness Certificate from a Civil Surgeon. She would indicate !.rhen her delivery is 
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her. On production of 
medical fitness certificate, she will be appointed to the same post. 

No TA will be admissible for first joining the Sangathan as___________________ 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since 'for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

"The appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
Caste, Tribe certificate/OBC Certificate being verified through the proper channel and if the 
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véfication reveals that the claim to belong to SC or ST or OBC as the case may be, is false, 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further, action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned oyerleaf. Neçessay proforma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptaice should reach the undersigned in any case by 
15.02-2005 	. If the offer is not accepted by the said date or after acceptance if the 

appointee does not report for duty at the above named Kendriya Vidyalaya by 
25022005 	, this offer of appointment will automatically stand cancelled and no 

further correspondence will be entertained from him/her. 
Suppression of any information will be considered a major offence for which the 

punishment may extend to dismissal from the services. 
He/She will not request for transfer within 03 years of initial appointment, if this offer of 

provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/ 
12.03.2004 and F.2- I 7/2003-04/KVS(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 

SITApAM SUKARI 

C/o. NOBLESENIOR SECONDARY SCHOOL 

- KUC}1'N CITY, SH1JIKA BhMCHN K0CITY 

DISTT. NhGAUR (RAJ) - 341508 
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opy forwarded to 

I 	The Principal, Kendriya Vidyalaya_______________ 	 In case Sh.ISmt. 
Km. 	 accepts the offer ofa 
pointment he/she should be relieved imrndiately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya, 
this memorandum may be sent to thç cQrcemed Yidyalaya forthwith under intimation to the 
Sangathan. 

2 	The Prmcipal, Kendriya Vtdy,laya _Aizwa]. (Mizoram) 
The date of joming of the candidate ny &ç intimated to this office immediately after the 
candidate reports for duty. In case :hcshdoesnot join by the stipulated date, this office 

Jf 

should be informed telegraphically Thi appomtment is further subject to production of 
certificates etc as per Article 49 (1)of.çlucation Code for KendriyaVi4yalayas. The, ij
candidate be allowed to join his/her duties n1y after verification of original certificates, and 
on submission of requisite forms/statements 4Uy completed in all respects. Those appointed 
under SC/ST or OBC quota may to join duties only on production of original 
certificate mentioned in para 6 of tfie " orddl They are also requested to check the original 
certificates in respect of the qualificationsirif the appointee employee and satisfy themselves 
that the appointee possess requisite quaifitation for the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction 
about the certificate produced. 

3. 	The Dy.Conimissioner (Admn), KVS(HQ), New Delhi, for information. 

ASSISTANT COMMISSIONER 
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KENDRIYA VIDYALAYA SANGATFIAN 
S!LCHAR REGiON 

Hospital Road, Si/char 788 001. District Cachar, Assam. 
Phone No. : 03842- 234154 / 234009 (Fax) 

F.2-16/( TGT 	)/KVS(SR)/2004-05/ 	 Dated 	 005 

SUBJECT 	OFFER OF PRO VISIONAL APPOINTMENT ON CONTRA CT TO THE POST 
T.G.T. (s.st). 

With reference to his/her application for the above post Smt./Km./Shri Rv1 Bhushan 
Shuk].a 

hereby informed that he/she has been selected for appointment on provisional basis against the pu ; 

of TGT (s.st) 	 in the Kendriya Vidyalaya Sangathan in the pay scale of 

Rs. 5500 -175 	9000/ 	 and posted at Kendriya Vidyalav 
Aizaw]. (Niz.rm) 	 . He/She will draw allowances and other benefits in 

addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This  
offer of appointment is subject to the candidate being declared fit for the post of 
TGT (S.St) by a Civil Surgeon. This provisional appointment of 
Shri./Smt./Kum. 	Ravi Bhushaa Shukia 	 in the post of 

_T (S .st) 	is subject to the outcome of a report/cone lusion, 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia repor' 
conclusion/recommendation/findings to ascertain as to whether any candidate has received any Un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the seectft'n 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving 
report whichever is earlier. It is clarified that this provisional appointment is purely ternporar 
will not confer any right for regularization, seniority etc. except in accordance with the terms ana 
conditions herein. 

In case before completion of the said enquiry. the period of one year expires this provision.i 
appointment may be renewed by the offeree and the discretion to continue purck 	di 
otieree. 
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In case, the enquiry Committee Upholds his/her selection, the present provisiohli 
appointment will be deemed as appointment letter on regular basis w.e.f. the date ofjoining of 
the appointee. 

In case the enquiry committee gives a reporticonclusionl recommendations/ findings that 
bisfhei.se1ecXion has not been carried out in accordance with the selection procedure, then the 
present offer will be withdrawn. However, he/she will'be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f. the date of joining for a period of two years which raybç ecteqdçd. ,Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

2 	If the candidate is a woman, she should certiI' that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks staIçlingor 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement is öier or 
conclusion of enquiry whichever is earlier. She would get herself medically Fxa ied six 
weeks after the date of delivery and her appointment would be subject tO prductioIi of 
Medical Fitness Certificate from a Civil Sürgéon. She would indicate WerQieil'very iS-
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her. On prothktión of 
medical fitness certificate, she will be appointei to the saic post. 

No TA will be admissible for first joining the Sangathan as 
	TGT (s.st). 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

The appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the 
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' verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false, 

the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
6elhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 

	

herewith which should be submitted to the concerned Principal, after getting the same duly 	-. - 

completed in all respects. This acceptance should reach the undersigned in any case by 
I 5"02-2005 	. If the offer is not accepted by the said date or after acceptance if the 

appointee does not report for duty at the above named Kendriya Vidyalaya by 
25022005 	, this offer of appointment will automatically stand cancelled and no 

further correspondence will be entertained from him/her. 
Suppression of any information will .be considered a major offence for which the 

punishment may extend to dismissal from the services. 
He/She will not request for transfer within 03 years of initial appointment, if this offer of 

provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-04/KVS(Budget) dated 08/ 
12.03.2004 and F.2- 17/2003 -04/KVS(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

En, s above 

,/Shri Ravi Bhush-ait Shukia 
H.N.. - 	/106, 

Shakarpur, Delhi, 

East Delhi, Pin 110092. 
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orworded to 

I. 	The Principal, Kendriya Vidyalaya 	In case Sh./Smt. 
Km. 	 accepts the offer of a 
pointment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

The Principal, Kendriya Vidyalaya -_Aizawl (Miz.ra) 
Fhe date of joining of the candidate may be intimated to this office immediately after the 
candidate reports for duty. In case he/she does not join by the stipulated dater.ths office 
hou1d be informed telegraphically. This appointment is further subject to production of 

certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The 
candidate be allowed to join his/her duties only after verification of original certificates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
PrincipaL'ln-charge PrincipaRvill certify on the joining re ort itself regarding his/her satisfaction 
about the certificate produced. 

The Dy.Commissioner (Adrnn), KVS(HQ), New Delhi, for information. 

/ 
ASSISTANT COMMISSIONER 
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KE]DRIVA V1DVALAYA SANGATHAN 
SILCHAR REGION 

Hospital Road. Si/char 788 001. District Cachar .4ssam. 
P/wyie ,Vo. : 03842 - 234154 234009 (Fax) 

[2-16. i';T( 	)"KVS(SR)'2004-05/ 	\ t) L/) 1' 
 2_.7 	Dated 

SUBJEC[ 	OFFER ()FPROJTISJOV.4L APPOINTMEVT ON CONTRACT TO THE POST OF 

LIC-T(Maths)_- 	-'---- - 	 ---------- - 

Wit reference to his Ther application for the above post S,,%/Shri Ajay 

is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 

of 	(.&ths) _ • __in the Kendriva Vidvalaya Sangathan in the pay scale of 

Rs. 	 and posted at Kendriya \'idvalava 

He/She will draw allowances and other benefits in 
- 	 (i4jn) 
addition

tz 
 to

1  
his,her pay

zor 
 at rates as admissible to the Kendnya Vidyalaya Sangathan employees. This 

offer of appointment is subject to the candidate being declared fit for the post of 
TG?(l'pth3) 	 . 	 by a Civil Surgeon. This provisional appointment of 

Shri./y 1 	 in the post of 

is subject to the outcome of a report/conclusion' 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authorin to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give. inter-alia report.. 
conclusicnrrecommendatioriIfindings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recrutrnent of teachers forthe year 2004-05. 

Thiy provisional appointment is for a period of one year or conclusion of enquir\ giving its 
report w1ichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularization. seniority etc. except in accordance with the terms and 
condition herein. 

In cisc before completion of the said enquiry, the period of one year expires this provisional 
appointm.nl may be renewed by the offeree and the discretion to continue purely vests with the 
offeree. 
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ifl 
asc. the cnquir Committee upholds his/her selection, the present pros isionid 

:ppc:mCni 	 l he deemed as appointment letter on regular basis wed. the date of joining H 

the arpointec. 

in case the cnuir eommjttee gives a repoftconclusioll recommendations findings that 
his her selection haso: hèn caied out in accordance with the selection procedure. then the 

present ofier will be withdrawn. However, he/she will he given relaxation of one )ear's age 
and \ ill he deemed eligible to participate in the next selection process thereafter. 

ft case the enquiry committee upholds his/her selection, he/she will be on probation 
\\.e f the date of joining for a period of two years which may he extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyala> a 
Sangath rules on the availability of permanent vacancies. 

the candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at tb: time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement isover or 
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six 
weeks after the date of delivery and her appointment would be subject to production of 
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is 
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her. On production of 
medical fitness certificate, she will be appointed to the same post. 

No TA will be admissible for first joining the Sangathan as 

t 	During the provisional appointment and thereafter. until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

5. 	Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kendriya Vidvalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1 .4.2002 joining the above scheme is compulsory. 

6 	"The appointment is provisional as stipulated in Para- I and is sublect to the Schedule 
'Casteirihe certificate/OBC Certificate being verifled through the proper channel and if the 
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verilication reveals that the claim to belong to SC or ST or OBC as the case may he. is false. 
the services will he tenninated forthwith without assigning any further reasons and vithoi 
prejudice to such further action as may he taken under the provisions of the Indian Penal Code 
tr pmdiictinn of false certificate'S. 

In case of any dispute or claim against the Kendriya Vidvalaya Sangathan. in respect ot 
service or any contract arising out of or flowing from this offer of appointment the Courts o 
Delhi alone shall have jurisdictiOn. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his 
her acceptance immediately to this office on receipt of this memorandum and join the Kendri\ i 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same dul> 
completed in all respects. This acceptance sfiould reach the undersigned in any case h: 
- 	 . If the offer is not accepted by the said date or after acceptance if th 
apt?0 s not report for duty at the above named Kendriya Vidyalava h 
- 	_______________. this offer of appointment will automatically stand cancelled and no 

will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

He/She will not requestfor transfer within 03 years of initial appointment, if this offer of 
provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

He/She will be eligible for the New Rstructured Defined contribution pension system 
only as circulated by KVS(FIQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08 
12.03.2004 and F.2- 1 7/2003-04/K VS(Budget) dated 24.1 22004. 

/ 
(DR. E. PRABHAKAR) 

ASSISTANT COMMISSIONER. 
End: As above 

-. 
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Cc(ornãrded to - 

The Principal. Kendriva Vidvalaya 	 In case Sh./Sini. 
Km. 	 accepts the offer of a 
pointment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointee is not working at present in his Vidvalava. 
this memorandum may he sent to the concerned \Tidvalaya forthwith under intimation to the 
Sangathan. 

/'2. The Principal, Kendriva Vidyalaya - _A 	zoraa) 	 -. 
The date of joining of the candidate may be intimated to this office immediately after the 
candidie reports for duty. In case he/she does not join by the stipulated date, this office 
3hould I

be informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriva Vidyalavas. The 
candidate be allowed to join his/her duties only after verification of original certificates, and 
on submission of requisite fonns/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction 
about the certificate produced. 

The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information. 

ASSIST4NT COMMISSIONER 

) 



KENDRIYA VIDYALAyA SA
H

NGATHAN 
SILCHAR REGION 

Hospital Road, Slichar 788 001. District Cachar,Assam: 
Phone No. 03842 - 234154 / 234009 (Fax) 

TGT )/KVS(SR)/2004-05/ 	0(0 	 Dated: 04,02,2005 

SUBJECT . OFFER OF PRO VISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 
1GT (Science ) 

With reference to his/her application for the above post S(-nt./Kim/Shri Ravt R a Je s h 

is 
hereby informed that he/she has been selected for appointment on provisional basis against the post 
of 2'GT (Science in the Kendriya Vidyalaya Sangathan in the pay scale of 
Rs 5500-175-9000 	 and posted at Kendriya Vidyalaya 

Aizwal (Mia'oram ) 	 He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This 
offer of WoffitmenYs subject to the candidate being declared fit for the post of TGTciencc 	

by a Civil Surgeon. This provisional appointment of 
Shri./t.fIJn. Raut R(LJSh 	

inthepostof TOT.,fSetence 
- is subject to the outcome of a reporticonclusion/ 

recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employiiig private agency and give, inter-alia report/ 
conclusionlrecommendation'findings to ascertain as to whether any candidate has received any un 
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is darified that this provisional appointment is purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offeree and the discretion to continue purely vests with the 
offeree. 
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In case, the enquiry Committee uphol4s his/her selection, the present provisional 
appointment will be deemed as appointment letter on regular basis w.e.f the date ofjoining of 
the appointee. 

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that 
-his!her selection has not been carned out in accordance with the selection procedure, then the 
present oker will be withdrawn. However, he/she will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f. the date ofjoining for a period of two years which maybe:extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

Ifthe candidate is awman, she should certify that she is not in the family way at the time 
of acceptance of the appointment; If Eowever, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until herl  confinmtht is over or 
conclusion of enquiry whichever is earlier. She would get herself medical!y reç.exammed six 
weeks after the date of delivery and her appomtment wouldbe subject to production of 
Medical Fitness Certificate from a Civil Surgeon She would mdicate when hr deli'ery is 
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her candidature wo 9ld not be considered and 
no further correspondence will be entertained in this regard from h 	On production of 
medical fitness certificate, she will be appointed to the same post. 

No TA will be admissible for first joining the Sangathan as TGT (Sc nce •) 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned, therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

"The appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the 
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verification reveals that the claim to belong to SC or ST or  OBC as the case may be, is false, 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any  dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentione4 overleaf. Iecesary proforma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same duly 
conpleted in all respects. This acceptance should reach the undersigned in any case by 

15,0262005 	. If the offer is not accepted by the said date or after acèeptance if the 
appointee doesnot report for duty at the above nameFKendriya Vidyalayaby,  .

042005 	this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her.  
9 	Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. : 

10 He/She will not request for transfer within 03 years of initial appointment, if this offer of 
provisional appointment is deemed asregular appointment. : He/She is liable to be 
transferred anywhere in India. 

11. He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-04/KVS(Budget) dated 08/ 
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004. 

(DR.EPB ::. 
ASSISTANT COMMISSIONER. 

End: As above 
Ravt I?ajesh 

Vasumathy 7L1asan, Veltyanc?u lest P.O. 

(Via ) ChanganasSerrL) 

Dtst, Alaprttzha District 

S tate Kerala , Pin— 689590 
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Copvfçyardedto... 

1. The Principal, Kendriya Vidyalaya 	 In case ShJSmt. 
Km. 	 -, 	

-• 	 accepts the offer of a 
.pointment he/she should be relieved immediately with the instructions to join his/her new post 

'under intimation to the Sangathan. If the appointee is not working at present - in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2 The Principal, Kexdriya Vidyalaya - 4 a'94 (tzoram ) 
The date of joining of the candidate may be intimated to this office immediately after the 
candidate reports for duty In case he/she does not join by the stipu'ated dater  this office 
should be informed telegraphically This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas The 
candidate be allowed to joinhis/her duties only after verification of original certificates, and 
on submission of requisite -forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production ofongmal 
certificate mentioned in para 6 of the order Theyare also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisf' themselves 
that the appointee .possess requisite qualification for the post he/she is. appointed to. The 
Principal/In-charge Pnncipal will certif' on the joining report itself regarding his/her satisfaction 
about the certificate produced. 

3 	The Dy Commissioner (Admn), KVS(HQ), New Delhi, for information 

................................ 

ASSISTANT COMMISSIONER 



.4) 

ENDRIYA VIDYALA 
/ 

ft< YA SANGATHAN 
SILCHAR REGION 

Hospital Róad, Silchar 788 001. District Gachar, Assarn. 
Phone No. 03842 - 234154 / 234009 (Fax) 

2-16/( PBT )/KV S(S R)/2004-05/ 2.0 	1' 
	

Dated 	....... 

UBJECT 

	

	OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 

par (PHYSEcS 

With reference to his/her appliëation for the above post Smt./Km./Shri 

OESH YADAV 	 ___________ is  
hereby informed that he/she has been selected for appointment on provisional basis against the post 

of _ POT (Physica) 	______in the Kendriya Vidyalaya Sangathan in the pay scale of 

6500.200-10500 	 and posted at Kendriya Vidyalaya 

?4swal 	 . He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This 
offer of appointment is subject to the candidate being declared fit for the post of 

POT (Physics) 	 by a Civil Surgeon. This provisional appointment of 

Shri./SmtiKum. 	yclCMn 	 in the post of 

POT (Physics) 	 is subject to the outcome of a report/conclusiont 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed eñquiry.into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers forthe year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offeree and the discretion to continue purely vests with the 
offeree. 
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Promo!ioiiseflected on the basis of the consolidated 
select list will have only prospective eUecl eVen in easeS 
where the vacancies relate to cal icr years. 

Foreign Service Terms 

The Central Government eiiiployees or Slate Govt. employees, 
nted on deputation on foreign senice, to posts in the Saiigathan, 
governed by the terms and cpnditions of deputation as aqreed 

the parent Department and Sangathan. 

Jurisdiction 

In case of any dispute or claim arising as a result of 
)ylnent under the Sarigathati. lhe GenIi al AdiiiiiiiSti alive lirhuriat 
shall have ti ic jurisdiction. 
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Kendriya Vidyalaya Sangathan 
Regional Office-Silchar 

Hospital Road, Silchar-1, 
Assam-788001 

I 	03842- 234009(A.C), 246886 (Fax) 
261784(AO),246887(E.0s),245737(AAO) 

N.F.2- 16/TGT/2005-KvS(SR)/ 3 J3 	3 	Date:30.0 1.2006 
( 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of TGT(Hhdi) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
21 02 2005 at Kendriya Vidyalaya Aizawl The period of said provisional 
appointment i', extended up to 30th April 2006 or, conc'usion of enquiry 
giving its report whichever is earlier. Other terms  and conditions of the 
provisional appintment will remain the same as mentioned in the letter 
referred above This extension should be urderstood in the context in 
which it is macic and by this extension the provisional contract employcc 
does not get any vested right to claim for regularization in KVS. This is 
subject to further modification with regard to extension of time, if any. 

.1 
IC)- 

(Somit Shrivastava),E.O. 
Offg. Assistant Commissioner 

Shri/Mrs/Ms. Mukesh Kumar 
Kendriya Vidyalaya 
Aizawl. 

Distribution: 
Principal, Aizawl, with the instruction to deliver the letter to 
the individual by obtaining receipt of the same 
Deputy Commissioner(Admn).KVS(1-IQ), New Delhi. 

Guard file. 

I 
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Regional Office-Sitchar 
Kendriya Vidyalaya Sangathan 

QQ 	 Hospital Road, Silchar-1, 
Assam-78800 1 L  03842- 234009(A.C), 246886 (Fax) 

234  

N.F.2- 16/PRT/2005-KVS(SR)/ o  JL fJ 	 Date:23.Q 1.2006 
I 	' 	 2.. 

Registered Post 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of PRT as per terms and conditions' mentioned 
therein. Accordingly you have joined your duties on 16.3.2005 at 
Kendriya VidyaláyaAizwal . The period of said provisional appointment 
is extended up to 30th April 2006 or conclusion of enquiry giving its 
report whichever is earlier. Other terms and conditions of the provisional 
appointment will remain the same as mentioned in the letter referred 
above. This extension should be understood in the context in which it is 
made and by this extension the provisional contract employee does not 
get any vested right to claim for regularization in KvS This is subjeci. to 
further modification with regard to extension of time, if any 

-: 
(Somit Shrivastava) , E.O. 

Offg. Assistant Commissioner 

'/Shri/Mrs/Ms. Jitendra Kumar 
Kendriya Vidyalaya 
Aizwal. 

Distribution: 
4. Principal, KV,Aizwal, with the instruction to deliver the 

letter to the individual by obtaining receipt of the same 
... Deputy Commissioner(Admn).KVS(HQ), New Delhi. 

\ 	 ,3. Guard file. 



Kendriya Vdyataya Sangathan 
.Regional Office-Silchar 

Hospital Road 
Silchar-788001, Assarn 

03842-234009 ~ Fax/Tel ~
234154(AC&AO),245737(O&AAO 

N.F.2- 16/PRT/2005-KVS(SR)/ 	 l)atc:23.0 1 .2006 
4 	 31q$/l 

Registered Post 

MEMORANDUM 

With reference to th i s ofli•:.:c letter of even number dated--
04.02.2005 Vide which you have been offcred provisional appointirLcnt 
on contract to the post of PRT as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 19.02.2005 at 
Kcndriya Vidyalaya Aizwal. The period of said provisional appointment is 
extended up to 300  April 2006 or conclusion of enquiry giving its report 
whichever is earlier. Other terms and conditions of the provisional 
appointment willl remain the same as mentioned in l.he letter referred 
above. This extension should be understood in thc. context in XxIlich it is 
made and by this- extension the provisional contract employee does not 
get any vested right to claim for regularization in KYS. Thi: is subject 0) 
further modification with regard (c, extension of 1.imd if any. 

(Somit Shrivastava),E.O. 
Ofig. Assistant Commissioner 

Shri/ Mrs/Ms. Sita Ram Sukariya. 
Kendriya Vidyalaya 
Aizwal. 

Distribution: 
\_'-f. Principal, KV,Aizwal. With the instruction. to deliver the let Icr 

to the individual by obt:a;ning receipt: of the same. 
Deputy Comrnisskiner(Adtnn).KVS(HQ), New Dcliii 
Guard file. 
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\ 	 Kendriya Vidyalaya Sangathan 
Regional Office-Silchar 

Hospital Road, Silchar-1, 
Assam-78800 1 

03842- 234009(A.C), 246886 (Fax) L 
N.F.2- 16/TGT/2005-KVS(SR)/ 3 )) 	Date:30.0 1.2006 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of TGT(S.St.) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
22.2.2005 at Kendriya Vidyalaya Aizawl. The period of said provisional 
appointment is extended up to 30th April 2006 or conclusion of enquiry 
giving its report whichever is earlier. Other terms and conditions of the 
provisional appointment will remain the same as mentioned in the letter 
referred above. This extension should be understood in the context in 
which it is made and by this extension the provisional contract employee 
does not get any vested right to claim for regularization in KVS. This is 
subject to furthérmodification with regard to extension of time, if any. 

(Somit Shrivastava),E.O. 
Offg. Assistant Commissioner 

Shri/Mrs/Ms. Ravi Bhushan Shukia 
Kendriya Vidyalaya 
Aizawl 

Distribution: 
Principal, Aizawl, with the instruction to deliver the letter to 
the individual by obtaining receipt of the same 
Deputy Commissioner(Admn).KVS(HQ), New Delhi. 
Guard file. 



Kendriya Vidyalaya Sangathan 
- 	 Regional Office-Silchar 

Hospital Road, Silchar-1, 
WWI Assam-788001 

L 03842- 234009(A.C), 246886 (Fax) 
26 178 4(AO),246887(E.OS),245737(MO) 

N.F.2-16/TGT/2005-KVS(SR)/ ) 3 L 6') Date:30.0 1.2006 

	

MEMORANDUM 	
? 

With referenHe to this office letter of even number dated-
04.02.2005 Vide Which you have been offered provisional appointment 
on contract to the post of 'FGT(Maths) as per terms and conditions 
mentioned therein Accordingly you have joined your duties on 
21.3.2005 at Kendriya Vidyalaya Aizawl. The period of said provisional 
appointment is extended up to 30111 April 2006 or conclusion of enquiry 
giving its report whichever is earlier. Other terms and conditions of the 
provisional appointnent will remain the same as mentioned in the Ictl.cr 
referred above. Thi extension should be understood in the contcxt in 
which it is made an!cl  by this extension the provisional contract employee 
does not get any vested right to claim for regularization in KVS. This is 
subject to further modification with regard to. extension of time, if any. 

Qy  

(Somit Shr.ivastava),E.O. 
O•ffg. Assistant Commissioner 

Shri/Mrs/Ms. Ajay sharma 
Kendriya Vidyalaya 
Aizawl 

Distribution: 
U-1. Principal, Aizawl, with the instruction to ciclivcr the letter to 

the individual by obtaining receipt of We same 
Deputy Commissioner(Adrn ri).KVS(HQ), New Delhi. 
Guard file. 
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Kendriya Vidyalaya Sangathan 

	

3 ' 	 Regional Office-Silchar 
Hospital Road 

Silchar-788001, Assam 
I 	03842-234009 (Fax/Tel 

234154(AC8O),245737(EO8O 

N.F.2-16/TGT/2005-KVS(SR)/ 	 j 
	Date:24.0 1.2006 

Registered Post 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of FGT (Science) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
25.02.20.05 at Kendriya Vidyalaya Alzwal. The period of said provisional 
appointment is extended up to 30th April 2006 or conclusion of enquiry 
giving its report whichever is earlier. Other terms and conditions of the 
provisional appointment will remain the same as mentioned in the letter 
referred above. This extension should be understood in the context in 
which it is made and by this extension the provisional contract employee 
does not get any vested right to claim for regularization in KVS. This is 
subject to further modification with regard to extension of tithe, if any. 

	

• 	 •• 	 ,.,. 

(Somit Shrivastava),E.O. 
Offg. Assistant Commissioner 

Shri/Mrs/Ms. Ràvi Rajesh 
Keridriya Vidyalaya Aizwal (Mizoram) 

Distribution: 
\,7TT Principal, KV, Aizwal , with the.i.nstruction to deliver the letter 

to the individual by obtaining receipt of the same 
Deputy Commissioner (Admn).KVS (HQ), New Delhi. 
Guard file. 

Ii' 



Kendriya Vidyalaya Sangathan 
Regional Office-Slichar 

Hospital Road 
Silchar-788001, Assam 

03842-234009 (Fax/Tel 
234154(AC&AO),245737(EO&AAO 

N.F.2-16/PGT/2005-KVS(SR)/ n 	> 	Datc:23.0I.2006 
2 

Registered Post 

MEMORANDUM 

With réferepce to this office letter of even number dated-
15.02.2005 \ide which you have been offered provisional appointment 
on contract to the post of PGT(Phy) as per terms and conditions 
mentioned theein. Accordingly you have joined your duties on 
05.3.2005 at Kendriya Vidyalaya Aizwal. The period of said provisional 
appointment is extended up to 30u 1  April 2006 or conclusion of enquiry 
giving its report whichever is earlier. Other terms and conditions of the 
provisional appointment will remain the same as mentioned in the letter 
referred above This extension should be understood in the context in 
which it is made and by this extension the provisional contract cmployec 
does not get any vested right to claim for regularization in KVS. This is 
subject to further modification with regard to extension of time, if any. 

'L. 
(Somit Shrivastava),E.O. 

Offg. Assistant Commissioner 

Shri/Mrs/Ms. YogshYadav, 
Kendriya Vidyalayä 
Aizwal. 

Distribn: 
/L 

PrincipMividual 
 KV,Aiwal. with the instruction to deliver the letter 

to the 	by obtaining receipt of the same. 
Deputy Commissioncr(Adinn).KVS(HQ), New Delhi. 
Guard file. 
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F11 l'1 I2OO5.O6..I(VS/tt.ji 	bad: 274-206 

The AssistantGointjs;joiicr 
Veridriya Vidylaya Snngath u 
4Il Region Offices. 

t ,  

3ub: 	Offer ol proviiutnf lippoInlment m cQntrc'. 	h: post ol 
POJIVGIJPRT. 

.ir/1iadani, 

In ean•tinUatin to liis office icuer I even iurnber dated 13- 
1-2006 it is to inform you that it has been decided by the 
cornDetent authority that tue period of rrvisionctI rppo ltmcnt on 
contract to the post? of PGT(f01/PRI appointed in the yew 2005 
on direct reenulment basis be extended 'ip to lOt June 2006 or , 	conclusion of enquiry givtng its report  wh chevcr is cat hcr Other 

jr 

terms and condiuons of the offer isstu,d to the Landidatcs will 
'emain the same You are therefore rLq 	t€d 1(1 tnI' - neces<nry 

action in the mattcriiccordiugIy. Flie ((:xt C the riie:iwt tuidtjni to 
issued to the cañdidatcs is enclosed litn cv

bc  

I . . 

Y(WS ftirul! y , 

RcL; S;vanv) 
• 	 t (on U::;uur(i1!rIn) 

A ;tbov. 
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BEd. or equivalent qualilication from a recognized University. 
Proficiency In teaching throagh Hindi and English media (will be judged by way of descriptive 
ppe wrrsen exurnrrralion at +2 standard). 
Desirable: Knowledge of Computer Applications, 

TRAINED GRADUATE TEACHERS 
PAY SCALE: Re. 5500-175-9000 
UPPER AGE UMIT: 35 Yaara (as on 01.012005) 
ESSENTIAL QUALIFICATtONS: 
I) Four Years Integralad dagreq course of Regional Institute of Education of NCERT in the 

concerned subject with at feast 50% marks In aggregate; or Second Class bachelors 
degree, with at least 50% marks in tire concerned sub jecllr( and in aggregate including 
elective and lnr,ousses in the corebinution of Simblarho us 'orilne 

Name of Post Sub(ecb(s( 

I 	TGT)English) Errglirth an an elective esbject at Degree level 
TGT(Hindi) Hindius an eleclive subject at Degree level 
TGT(Social Studios) Any two of the tollowing : 	Hisbory, Geography, Economics 

and Pot. Science of which one masl be either History or 
Geography 

TGT(Science) Chemistry, Bolany and Zoology, 
TGT(SanOkrit( Sanskrit as an elective subject at Degree level 
TGT)Matho) Maths with any two of the following subjects: - 

Physical Chemistry/ Electronics/ Computer Science/ 
Statistics 

0.04. or equivalent qualification from a recognized University. 
Prolcivvcy in teaching through Hindi and English media (will be judged by way of descrip-
tive type written eaamnalisn of +2 standard). 
Desirable: 	Knowledge of Computer Applications. 
PRIMARY TEACHERS 
PAY SCALE: Ps. 4500-125-7000 
UPPER AGE LIMIT: 30 Years (as on 01.01.2005) 
ESSENTIAL QUALIFICATIONS 

Senior Secondary (Class Xli) with 50% msrks. 
JBT - alter Senior Secondary (Class - XII) or B.Ed or equivalent or B.El.Ed. 

ii) Proficiency in teaching through (lindi and English media (will be judged by way of 
descriptive type written enaminsisri of 10th standard). 

Desirable: Knowledge of Cotrtputer Applications 
ESERVATION 
no reservation of vacancies for SC, ST, OBC, En-servicemen and Physically Handicapped 
mndidales will be as per rules of the Government of India. A person who has served in any rank 
hether as combatant or as a norm-combatant) in the Armed Forces (Army, Navy and Air Force) 

.1 only be eligible for leseexalion for Es-servicemen. 

PART- II: ELIGIBILITY/AGE RELAXATION  

LIGIBILIrr OF APPLICANTS 
uyplmoavts must titltiti the essential requirements at the p081 applied for and other aor,dittons 

polalad in this advertisement as on 01.01.2005. Before applying they must satisfy themselves 
at mriey possess the essential qaaliticalisns prescribed for various posts. The upplicalisns of 
:50 canddatvs trot laililting the essential rfueliticetiOvs and Other requirement will be summarily 
,ecred and no correspondence will be made in this regard. 
3E RELAXATION 

vaitrint: 
 

in upper age )imir will be as under: 
up:o a macroam of Five years in the case of SC/ST candidates 
Upto a maximum of Three years In the case of 090 candIdates 
iOta a mavrrrxm of Foe years for persons who had ordinarily been domiciled in the State 

01 Jamvro and Kasitmir during 1.1.80 Is 31 .12,89 
Up:o a macimamrm or Tn years for women cermoidl 
upto a mavinrmmm 01 Five Years for Govt. servants/KVS regular employees. 
ni ov-svmvrcer,rarr who has put in not less than 06 months continuous service in the Armed 
Forces Aimny. Navy and Air torce) shall be allowed IC deduct the period of such service from 
is actual age arms if the resultant age does not eacaed the msaimum age limit prescribed for 
'v ocs: by more non 3 yvars he shall be deemed to safisfy the condition regarding age limit. 
.'..ss ,rppi:caomv for isv posts of Trained Graduate Teachers and Primary Teachers. 'For 
xv post at Pool Gradoamo Teachers, the above will not be applicable. 

a ioaA,rrjfii .l tO yvamu in the case 01 SC/ST candidates and 8 years in lire case of 
3OG candidates sarong as Govt employees is accordance with the Govt. of India instruc-
toys, An applicant clamming age rnlueatisn under this pars should produce a certificate from 

S.No 
a. 

(9Z 

'j1DRIYA VIDYALAYA SANGATHAN 
I I 	iZt 18 (nslttutiortalAraa ShaltldjeetSlnghMarg NewOe(hI 110016 

Toe Kc'irdriya Vrovaiayu S'et'rgulnarr iK.V.S.) is an autonomous organization under the Ministry of 
tivnan Resource Development, Goat. 01 India. <VS, intands to recruit Post Graduate, Trained 
thrxdasle and Pnmary Teachers for its schools spread all over India. Applications are invited in the 
rroscribed format (as per airrievure enclosed) from Indian Nationals for recruitment of teachers in 
KVS lot the year 20052006 for filling up of vacancies (estimated to be more than one thousand) 
and for drawing a panel of candidates. The details of the post and eligibility criteria etc. are given 
below: 

FART I DETAILS FOR VARIOUS POSTS 	 I 
A. POST GRADUATE TEACHERS 

PAY SCALE: Ps. 6500-200-1 0500 
UPPER AGE LtftIT: 40 YEARS (as on 01.01.2005) 
ESSENTIAL QUALIFICATIONS 

Two years niegraivu Post Graduate M.Sc Course 01 Regional Institute of Education of 
I'ICERT in the concernnd subject with atleaul 50% marks in aggregate or Master'p 
Degree from a recognized Urrixarsily with at least 50% marks in aggregate in the follow-
ins subjects: - 

S.No. Name of Poet Subject(s) 
a. POT (English) EnglIsh 
b. PGT (Hirtdi) I-limb 	 - 

.) PGT (Physics) Physics/El ectrorrics/Applied Physics/Nuclear Physica 
d. POT (Chemistry) ChernlstrylBio Chemistry 
c. POT (Economics) Econotics/ Applied Economical Business Economics 
I. 

- 

PGT (Commerce) Commerce with Accounting / Cost Accounting if Financial 
Accounlirrg as a Major aub(ect of study. Holder of degrees of 
M.Com  iii Applied / Business Economics shall not be eligible. 

F'GT(Maltrs) Mathematics/Applied Mathematics 
h. PGT(Biology) 

____________________ 

Botany/Zoology lUte Sciences/Sb 	Scbences/ Genetics/ Mi- 
me Biology/Sb- Technology)Motecutar Bbo/Plard Physiology 
provided they have studied Botany and Zoology at Gradua-
tion tevel 

1. 'PGT(Hlstsry) History 
PGT(Geography( Geography 	 — 

),ls/hnr employer In the effect that ha/ she Is 9 God, temanl as on time dell' of advsrtlse'ment, 
(h) Upto e rnenimam of 10 years In the caoe of Physically Handicsppes. 
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED 
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE FOR MORE THAN 
ONE CONCESSION, ONLY ONE OF THE CONCESSIONS OF THE HIGHEST PERMISSIBLE 
LIMIT, WILL BE GRANTED. 
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE 
ALLOWED 15 YEARS I.e.10 YEARS FOR P.H. AND 05 YEARS FOR SC/ST. 

L PART- Ill : HIOWTO APPLY AND EXAMINATION FEEJAPPLI0ATI9N l'E.ir,( 

I. Application musl be submitted in the prescribed formal published in Annem'are of this 
adverlisemanl. The application formal can also be downloaded from the wabsite of the 
ssngsthan ucww.kvsangathan.rrlc.irr 

t. Candidates desiross to apply for more than one post should sabmit applicanms'ms for each post 
accompanied by the prescribed fee and necessary enclosures for each post in separule 
envelopes. 

ii. Applicants cannot opply for more than one sabtect in each category of Post (POT/TOT) 
Envelope conlx:vmng the application must be supemscmmbed in bold lvtrers as " APPLICATION 
FOR THE POST OF ) PGT/ TGT / PRT) in (name of Subiect( 
Daly filled in appllcatmov must reach at the tollowing address latest by 25.03.225.. 

KENDRIYA VIDYALAYA SANIIATHAN 
POST BOX NO.4624 
NEW DELHI-llaore. 

EXAMINATION FEES / APPLICATION FEE 
Candidates will have to pay a NONREFUNDABLE APPLICATION FEE OF Rs , çhree 
Hundred only) by Demand Draft only in favour of 'KENORIYA 
payabi I N 	1(ilsn with htel her appliculin. The fee sdnt through IPOF Money 
'Qa 	seed Cheque! Currency note or the Treaaury Challans etc. will not be sc- 
cepted , the Sangathan and such applIcatIons will be IrelIted as havIng been re-
ce4ved4lthout fee. Separate fee Is to be paid through separate bank draft for each 
post applled 
The refund of the te will not be allowed in any case, 
The bunk draft should be valid for at teasl 6 montlrs from the date of puolicatiOs 01 this 
advertisement. In the case of local pay orders issued in lieu of D.t,nalrd Draft, the validity 
should be sIx months or three months as applicable. 
No fee Is requIred to be paId by SC/ST/Es-sar*emen categories. Phyaicaiiy Handicapped 

persons are also exempted from payment of fee subject to the submissIon of photocopy of the 
preecribed MOdIC8J certificate Issued by a Govt. Hospital, duly signed by '.hief Medical Officer, 
Similarly, the candidatea from SC/ST/Es-Servicemen categories should ribs enclose a photo-
copy of cerfitecala Issued by competent authority. In the abuerrca of sues proof and if safe. 
has been paid, the application wit be rejected on the ground of lee not rtae. No correepon-
denrce or proof serIf later will be enlertairied. 

1,, The Sangathan will hold written eSarninelbona as per ecl'reme of examination gIven below, for 
11,6 recrulsment to the above mentioned posla at Ahmedabad, Bangalore, Ithopal, 
Chandlgarh. l2hennal, Delhi, Dehradun, Guwahatf ,  Hyderabad. jebalpur, ,jJalpur, 
Jamrnu, Lucknow, Mumbal and Patna. 

2, The centres for the eauqelnalbons as mentioned above are subject to change at the discretion 
of the .Sangslhan. While overy,uff sql will be made Is 51101 the candidates, the centre of his/her 
choice for Ihe-attatninstion, the Sangathan may at its discretion sltot a different centre to the 
candlrisla In c:suo 'clrcotmstann:es so warrant. No request for changs dl eaarr',lrratlon centre 
once aticitt,'d will Item enterlatrrm,d and the candidate will have 10 appear at tIre allocated cenlre a: 
his/her rrnyai,ses, 
The mode of selection shall intdude a written lesV exumimmamiomm, prolici' 'coy test and oersønal 
Interview. 
The written eaaminatise will be of two types i.e. Dbjeclmve type and Descriptive type. Paper-
(General Paper) will be containing 120 Objective type questions with four mulliple choice 
answers in the subjects'like General English (30), General KnowledIle/General Awareness 
(30(, General tntelligence/.Reasonlng (20), Numerical ability (20) and Teaching Aptitude (20). 
The duration of the paper will be 2 hours, This easer/nation will be lmrrrediataly followed by a' 
Descniplive Test of 1 (One) hour duration I.e. Paper - II containing qu0utions in English and 
Hindi languages to test the buingual competence of candidate. The trial buration of Paper-I 
and II will be three hosrs. 
There will be another Descriptive Type Test of lhree hosts duralion i.e. yaper - lIl, which will be 
held in the second shill containing long and shon questions pertaining to Subject/Pool for 
which a camtdmdate has applied. The candidate will be required to answer Ihese questions in 
descriplive manner. 
Ills esseelial for all candidates to appear at all the eaemmnatronu as per above details. In case 
a candidate is tound absent many of the tests, his/her answer-sheets will not be evaluated. 
For the evaluation p,arpoéea,'joo. negative marking will be given. The Schema of written 
examInatIon is as u,nder'. '' . 

SCHEME OF WRITTEN EXAMINATiON FOR THE POST OF PGT. TGT AND PRT 

SI. 
No 

Name 
of Post 

Date of 
Expm 

7Yp9ft9np °Dltflculty TImIngs Paper Subject(s) TOaI 

I. PGT 21/0512005 Objflctj(bo'v 

'. 	" 
'Poat" 	C  
GraduatIon 

' ' 	''' 

0900-1100 hrs' 
' 	' 

General, 
Paper 

120 
- 

Descniplive +2 Leeel 1100-1200 hrs II Lasgsage 40 
Prof 'rciencv 

Descriptive Post 1400 - 1700 hrs III Subject 120 
Gradua tion Paper 

2, TOT 22./oS/200o Ob(ectfve Gradatisn 0900-1100 hrs I General ' 120 

-. 	I... 

Pape r 
Descriptive +2 Level 1100-1200  his  II Language 40 

ProficIency 
Deperlyi,ttve Gradua tia 1400-1700 hru , 	 If Subject 12(1 

3. PRT 23/05/2005 ObJective: '+2, Level . 0900- 1100 km H j , GCneral 120' 
.i 	 . , 	 - ' 	 ' Paper' 

DescriptIve 10th  Std. 11 00 - 1200 hns II Language 40 
Prof icienc 

Descrfptive-e 2 Level 1400- 1700 hrs ill Subject 120 
nt/nJ. -. 	 -. 	 ,.' 	 . I, 	.' 	' 	I .  I  

Paper 
 

The above 	 ed.exc 	ir 

	

scheme of eeamnlnallop WIll -romeI&ucschanept 	tge in the srder of dale(s) 
for PGT, TOT or PAT which may be changeq depending - upon number of cairdidales While' 
elforf will be made to conduct Ihe,,xatqfpaijpnJn - order of date ,,rnenllOned above  for  each 
category, there Is a posslbtl 	 PIIlT, TQT 
and PAT may change due j, 	 fdipg.the examine- 
lion for these posts  will  be 1trlgffl lh'të?  

- 	ny) 
i The candtdate a performance In Paper-I will be evaluates fIrstnd bitsad on the marks secured 

and mar11 ranking secured by candidate upto a cut off percentage as decIded by KVS, the 
descriptive arms en slmeets 01 Paper II and Paper Ill will be evaluated farther in respect of only 
those ceedidares who are shsrllieted on the basis of Paper - I. Hsw'reer the marks secured by 
these shsrtlisletl candidates tn Paper I will not be included for Ike linal merit ranking While 
processing the final resalls.only those candidates wIll be-Included who have Obtained a pre-
delermmned Cal off percenlage of marks In Paper lb an)i Psperllt.' Only those candidales will be 

'''br' 



- POST GRADUATE TEACHERS 

PGT (English) 
Post Subject Coces  
 POT (Hiedi) [7112] 

POT tPtnpnicsl F 	3  ] POT (Chemistry) [ t 

p',/vT (rfo) j 	I 	5 PIll (Commerce) 1 L.!i 
PGT (Matte) F  I 	F 71 !GT (Biotogy) I LL!J 
PCI (ti5sery) "i] PCI (Geography) []j 

TRAINED GRADUATE TEACHERS 

TOT (Enajisis) 
- 

1'T'1 
Post Subject Cod's 

TOt 7itindi) _______ 

TOT S.SL(  31  TOT (Science) j. 2jj 

rOT Sac,sktit( r[s TOT (Maths) F-27-61 

PRtUARY TEACHEIIS 

P1/c: 	 LJII 
Sukrjeca otliseerl Coate (rater column no.12 of the application form) for various subject 
COetLa1On. 
jt; POre two! Hlgkree Secondary! PUCflnlermediate (Class XII) 
(St PIrysics. C5reenistxy, Mathematics 	 02. Physics. Chemistry, Botany/Zoology 

Cm. 1//neerisoy, Bolarry,  and zoology 	 04. Fnyslcs. Botany and Zoology 

tie. Social Sciences (having at least two sabjects Out of 1-listory Geography, Economics and Pot. 

me. ConrerercelAcccuntancy/Business Sfudias 
09. Othxs 
(2) Gradual. degree 
(II. Englati Liecalixo as one of the main subjects02. Hi. di Uteratura as one of the Subjects 

ca_ D- y. Brny andl Z00109Y 	 04. Physics. Botany and Zoology 

cii. Phydes. ChoiieCmy. Mathematics 	 06. Physics. Chemistry. Botany/Zoology 
07. SiaWlail licexatsae as one of the main subjects. 	- 

(- 	 I 

caJt& b the tntrderv, alto havc 	.rvc.j ri. 	. ri. iv iiirnuJ rot he perforrrvrrtvv (above ccl 

oft 	-ivthge) bs boOt the descnp..err et:r.hccl .rc •.c Papu II and Ptper I! 

.ItiOt ScsiaOrarr wift tnake prrvlimrrrar,r -.rnjtir,y ci di .ie uprdiCations lv doievrdre ci lodry ii 
ccactolaat before the Writteir Tests. Ft tin psip..rc ii carrIjOte Iran i(> attach alinisfed copier,  
at quobticaticxr ccrtticatos. mark- Otets. rotc/c orl.-ro;cJttty etc. for determining ehgilriity 
Fse'vte, in 	esen at the firr i, ol pttrliric/tOty cv tory, a candidate is a/owe/i to app/rat at 
the waiMenexaminaticiii ue even if co/lad for the InIrirrns, ccl such candidate does riot fulfill any 
Cl the laid rksen soteciroO criteria, Iris/tier cari 	dl'' will ol1/iniaflcally be treated as carice/rid 
oveex rgrvleg faDer of appointment. Therelcir, craters sorrrnittirig tha application, the candi-
Itidri iTs ensame that heishe fulfttts all the etigibrrily criteria as laid down in this advertisement. 
Iii) her 	xttcta1ure mS be purely pig/visional auttve.t to eligibility beieI/ verified again after the 
teisu seal or tiDel'vieqi. 
Cireictidoth who has been atiawed to appear at the wrirtert test and/ or interview, should tial 
roune Stat levi she is eligtsle for appointmertf int.intl post. 
lire Sre'madstn reserves the right is cancer his/ h ir candidature at any stage of the sOlectian. 
if S is not as pee the picroisiorns laid down in this ad,niliserrrent. 
The decixaimn of the Sangathan about the mode of snttrrcdon to the post and etigibulty conditions 
of the appàcarrt shalt be tidal and binding. No corn spondence will be entertained in this regard. 

OCC'NTS TO lISt ATTACHED WtTTHE APPI.ICATK)N 
A !I/sa* tilucIl of Rs.3CW- fthree t1undr)rt only) ir favour of Kendriya Vidyalaya Sangatf ran, 
payable aS Pliere DtiStI. 
Aa.ed plerocopies of all the educational quati.atvcns, mark-sheets, date of birth, casl& 
cantigory. zlrb-çategmy, experience etc. duly laggen with application together. 

3- Cre self reirkeased and sell stamped Post Card by affixing postage stamp of Rs.6/-. 
LAST MTE run nECStiP'r Of APPLICATIONS /rtLO3-2005 
Ca.-td 	Irmout seed application by trntirrvry post sin'), )tppfrcatlons sent by Regd. Post/Courier 
are not accepted at Post Box address. KVS Will not be responsible for applications sent at any 
odreeseDttos (b-itrxig KVS c,tlb:rr) or sent by harel on otherwise. Candidates are advised to send 
the apiplicalim well in advance to avoid any postal delay, In such a manner that the same isadies 
bofirte the s4xtbiamd duSt lee receipt of aplicalioo. Zlnilarty, those sending application thrOugf) 
ptee'dseamdslexrkl also ensure that the'appticatioir rim the employer is sent well in time so that 
the same ix received by the last dale. Sar.gatrair wit t i vtartcepl any application received after the 
last date and will srrnxrarrfy reject the same. Post off it/v has been given instructiOns, not to accept 
any applisasbo aDer the last date. Such applicaticrrs s//f be to-directed by Post Office at the cost 
said fisk of açtçdiccsrf. KVS will not entertain any colr/rperrv)lrrrce from such applicatifs and their 
inprp3krns will not be accepted under any circumalorives even if proof of deapatctr is shown by 
a canifdafte. KVS will not be responsible for any detan the part of candidate/post office. 
Reasoas of flejectiosre The following are the broad t'rrauneters of rejection of application of a 

(i) !&xeeecoipt of fee with agiplication in the mariner liesired (except esempted category) - 
(a) Ptsxi-mmcevpt cit airy of the documentary proof in tire i"rrt of attested photocopies of qualiricaboer, 

nsradeafioet$, oIlier certitbaite etc. 
f/ti) tdias'cers.ripa of casIo ceetiticate/sub-catogory cairt-icatu, isherever applicable. 
(i') Net poasessing the dertme(çIesited qualification ut1ocrJt  off dpte. 

Net tirIttIBog any of the laid down etigibitityciiteria by cut off date. 
kramnç!eto appEcaticme orappIcation not received en 'proper format. 

GU/DJI4St5 FOR FIUJNG UP THE APPUCAThIN FORM 
I) - Applfearrrth revel read the 'Guidelines' before titling rip the Application Form and roust ensure 

Stet no czrt&rnmn applicable to them is tell blank or ratongty tilted as the Information furnished 
ieisicrO ancred be used for deciding the eligibility anti suitability of the applicants for being called 

tar wdlStn esanvnatioW tnts.rs'iew. Correct rtanrse 'Ti the course/degree must be written with 
pe5ter roetorrciature. Appticafions riot filled councIl and trot as per the Guidelines at o liable 
an be to/nv/wi acr.t zhe ccc o r  sirclr rejection wririlif Lie err the applicatsl 

a c a rd_/a.....'ci 	ri 'Ira rtylicalorr four i'mr: . ...it'd lit.7  ninenvire tn ttiS ,,._'e,vll:Serct't'.t .iiid 
may utitirert icr original or may girt ttss torm pholocs tied or typed neatly in tools/rap size wi/lIt 

f//I cera a 30 inns) in double space on one trio of the paper or on printed application 
tram cnsrai.rg stat its torniar is eesdif trie same as publisned by tee Sangathan in this 
eTcerdoernent or may clownloact from the Sangathali website wsrvw.kvmiungathan.nic.in  . White 
tilling intcntta'acrt in block feOxIs in boxes elating to lane, address, fathers name etc., one box 
should be edt blat/h between tim came-f.' moran. /tp'.licatnsrt Forms will not be supplied by the 
Kertcioya Vndyataya  sailgattran or Kundniya Vidyatt.a (s) 

1/ The appltchao.-t foiris to to be prc'vessed in com. termed system Candidatas should take 
spc.vci care I/tat cry/wa triado in lire atvpincotiorr S are clear, legible and complete. The 
canvaTalc in ac sctn.iy tvspoirsibiv for any advers. decision on his/ her candidature doe 10 
iteeble or ircateacung entries. Application's which en illegible or are incompielaiy/ incorrectly 
tilted or not acccnrrpae:ed by the prescribed fee shro- be summarily rejected. 

tn) Tine ciextalates should note that no request for chtanf 1' of subject or Post or centre as indicated 
criejivalty by I/tam in lIe application form shall be 'rrterlained by the Sangathan under any 
circurrintancnss 

it) Wlslkr /rdurg his/trc-t application form, the candidatir should carelully decide abOat. Intl her 
elsa/re cit the subject or post or pnolotonce of the (entre of the eeamination. If a candidate 
iriLbcoies ate names of more than one post in TOT rOT, his/her application is tiable to be 
caocei 

sr) The carv$dates stroicld Sri up the appropriate codes for the post/ subjecU centre of eaarnination 
in the appticag/on form. The codes for various post.'J oubjecta/ centres of eaamination are 
rme . 

fly 	Scicinl d,l:tlint:ih'lsiir/ of Iniral tsa/r r.il'njr - i't:. n':1 'd 	i: 1,  

Otto :/aSt lIlt , " list I -l.,l"''  

(II 	Li --.. 	(K/thy ( itt ll:.;tUty:.d&OtJldIcla,' : a. 	1. ........................._,.. 

16. 	/wC n,tr lii ("airn horn.) 
Oils/re 

3) hO51 (ircrduatc 1151Ont 
Ill. Erivjlislr  

r/n. Etectroiics 	 14. Applied Physcis 	 . I.. N101L'ar t"a: 

16. Ctiemisuy 	 17. ISo Chiernisinir 	 ry Econornir:t 

ft Applred Ecorlonitics 	20, Business Ecoenrrrics 	 2 1. Comsnrn,:itn' 

Ill. Mathematics 	 23, Applied Mathematics 	 24. Elolney 

25. Zoology 	 26, Idle Sciences 	 27 ff10 Scier,.ns 

28. Genetics 	 29. Micro Biology 	 Q. @10 Tealrnolpo- 

.31. Molecular biology 	 32. Plant Physiomninit 	 T3 H story 

34, Geography 	 ' 
ExufiioN CENTRE CODE 
Bangamore 	31 	 Blnoial 	 :r 2 	,nnc:yo: 	 'at 

Delhi 	 34 	 Guwahati 	 a 'a 	dciiralo 	 J 6 

Lucknow 	 37 	 Mumbai 	 3 5 	."n'nrvnntabad 	2 9 

Bhubaneswar 	4 0 	 Ctsawiigatfi 	4 t 	Jahradun 	 4 2 

Hyderahad 	4 2 	Jabalpur 	 4 4 	Jaipur 	 I 

Jlimmu 	 4 6 	PaIns 	 4 7 

1- 	 SPECIAl. INSTRUCTIONS TO THE CANDIDATES 

i) 	Applications have been ladled only for the post of Pout Onaduate Teacher, Trained Grade' 
ate Teacher and Primary Teacher. Applications for other posts should not be submitted. 

6) Qualifications aequired by the candidates shrould be itt/wIly in accondance with the pro' 
uci-ibed qualifications and candidate should not seek claim of equivalence of their qua/fl/ca' 
lions with that of qualifications 55 asked for. Whienvin gnadvs have been given, equivalence 

, marks of grailalion should be attached. 
The Catidhi-tte should not till In those quatnlicutisns in the application lorm for which they have 

, appeared in any of the examination whose result is awsitvcil witirheidf not declared, 
i  Candidates npplywrg for flue posts of TOTs in Mathematics, Science and S.St, mutt nato that 

they sllould have studied the combination of given sublncts in all time years of degree sea/se 
and in each year they have secured 50% marks in the subject and aggregate. TGT-S.St. 
insist also ensure thatthej havestudied the two subjects 001 of given 4 subjects Out otwhicf 
one meal be History or Geography. The applicanfs for these posts should attach mark 
sheet of each year to detemmino their eligibility in the absence of which their candidature will 
be cancelled. SimiIa,ty;.cendidature of those candidates who have not studied the required 
subjects, will be cancelled, 
Since esreninabon for all the poets of u/ ru! TOT wit he field a,mullareously for all the suheels 
on tIme same day, a candidate cannot appear lot nIcer subi-icis in the some category of ptvt 
Thehltore, at Die most, a candidate can ayplv oh0 list (it iI)nt in p01, one in TOT and PI1T 
Cie-eliclates are advised to apply curly for one l,osi, a each rvamlary. l-towvvnr, a ca.ldibotv 
most ripply separslofy.lor a post in '01/ tGTI 'II 1, Ins i/IC LiI.O Filly lie,  
The blind candidates applying for a p051 crust clearly write/ mark trw cs/anon of Blind and P1-I to 
determine their case and eligibility etc. Such canoidalvu will not be allowed Is use/he services 
of their guide/scribe. The guide/scribe Will to crovidod at lhvcnrntre who will assisi such 
candidates in writing their answer on their behall, in case isv s'idnOilily level in such that they 
Cannof write on their own. However, such candidulos can also ksup.vlIth thein ther own guide 
who oliould ret: be more than 10th Standard for PRT. 12tn Standard for TOT and a Graduate 
In the c/son of POT, whose services may be atilised. Hoe/i', such candidate Should also 
bring Willi ft'iem thcir guide with above mentioned qualilicatic.n whose sereii'.es may be ulilrzed 
in ratra hun corrrie is mdl in a position 10 provroo f ha Quid/t/ thiti In case scribe for them could 
ad 

 

be n:yiitt avrtiianbtie, the etcamiralion will be ccncaclva unniter tile nvvrull ov,pnn as/on of the 
tn. :/w't : '. oral .'n'rt .7.flrr n-it:. lI). 7 'rop i ' I :innt i ti' irrnL.'''ndl n/nit hi'. I/lola. and c. n'.:lat), 

Pour c/ltd nt-a for pape( - Ill wli be I/von to loot: cari/r:'isotnni. 

oil) 	Tfi&t ClOG candidate inust produces ivertilnCale in 1111 oreyctilcel 	olOsitO. 55 is issued I/tn 
cmnrpioyiflmni'nt to central f/mont. offices and they tihiisiclU l.a 'Irs. cicanrip layer. 

Applictrlion should be submittod by ordinary posh only to: 
KENDRIYA VIOVALAYA SANGATHAN 

P,O.BOX 4624, NEW DELHl11O 016 
Candidates serving in any recognized instilutiorvi orgstvizstion/ satosomous body of Cenitral 
GovtlStatvr Goat, must apply under intimafion to his/tier Employer. They will also be required 
to piouide a 'No Objecfionr Certificate', if called for Interview. 

c) 	Applic.'lntS Sfsosjtd note that in case a communication is received by T he 'Sangathan' from ltis/ 
her pit/serif employer, withholding the candidate from appearing at the written Irish interview, 
hisi her application! candidature will be rejected. 

vi) 	Cansirtiates admitted 10 the esanenalion will be sent Pholo Admit Card permitting them to 

We the cxamirtafion. No candidate will be permitted to appear at the examination without 
the Admit Card, 

sill On ro.ieiaing the admit cards, candidaleo stionid verily that the scanned photograph, signs-
tunes (taken from the application toter) printed on the sdnrnil curd are identical and there is no 
variation 01 any kind In the photographs and signalares. II any variation in lound, please 

,infoqnrn Regional Office at KVS located in the cily of the centre allscaled for examination one 
day bmntoro the scheduled dale of exam so that remedial uctnon is taken. 

ciii) A candidate who does not receive Admit-card for the enaminution may get in touch with the 
Assistanl Commissioner, Regional Office of the KVS at the city of eeeminabon (list of 1/VS 
Regional Otfices is available at the website of 101$) alongwilh proof of Iheir having applied for 
the post one day betoqè.the,scheduted date of exarn,between lOAM to 3 PM alongwith 2 
pass/rout size photographs for issuance of provisional admit card. In respect of. those can' 
didatcra whose applicalons were not received by artgslhat1 due to postal delay or othar 

wise, no action will be taicen and no fresh request will be entertained. 
Important lnfomsalionrelating.to conduct of KVSPGT, TOT, PRT2005 Examination will be 
available at 1/VS website wew.lcvnsaxigathan.niciii. Applicants must remain in touch with <VS 
throuGh its website teethe )morfantinforrnatlOn whim 1/VS will display on Its websile from 

time to time.  
CanvassIng In any form will disquatify a candidate. 

eel) l'heme will not be any negafivomar'king for evaluation purposes. The question papers will be 
provided bilingually i.e. In Hirdi and English. 

xvii) A carrcfidate appearing tci the examination must bring with Sins/her a Pen, Pencil, Rubber and 
other stationary tee tixamination purposes. 

n,riiib No Giolcu' Itt, Citti - 'dna, l/vhjiai Ditr'y, r'de.npxro c/w.v/il La 'a,iuiiCd to the exnan.iall,,r. lull. 
sin) The Sangatlian may, at Its discretion, hold re-examination. The candidate will b/i requited to 

appear for such re-axaminath on at hiotsar own cost. 
xx) Not TPJDA will be peel for appealing at thu written testu and interview. 
esi) The iesuits of the ahortlisled candidates for inteivre-,e will be available on t(ie website around 

mid July, 2005. The shodlisted candidates will be serIf ir.tervjew fellers for appealing at the 
in(arvrew to bet held at Dells'  a(ourrd 2nd13rd week of.Aug6st,:25. . 

t'ai) Based on the oacratl pertotniance hi the wntten exam nation and Interview, appolnti'nent 

Lztv"wttberssuedbySartg&than 
roti) Sh.tv'cted candidates are liable tlq be posled anywhere In tnd)a batted ohs tIre vacancies 

avsiiable in spemtlflcivgioh. Foi"teaOtterx of f<endityavidyalsya'(0), sen'vlons are however 
trartslerabla to any establishment of 1/VS in India or abroad, No request for change of pus/rn 
of posting will be entertained. 

sxiv) Selected camelidaten will be entitled to various allowances as admIssible under the Central 
Con/i 1/VS Rules. 

xxv) Selected candidatas will Initially,  be on probation for two years which is oxtendabte by two 
more years on year to year baais..,If necessary.: . 

cxvi) The Sangaftsan may at Its discrericr',recommndhi9!ier inihiaf pay to exceptionally qualited 
and espenenced candqfeS. -a is 

mvii) For All practical puiposeit,pr(fl case. of any Iscrppagiqy (rojbs cor)W/of lQxt Of the adver- 
llsonrent in HiTXS 	a 	P.gtish. . 	pQ)be4 	jeritlfprovall. / n. -- 

seer m)The junsituctron torah legal qnatte( ippthls reitiultnent wIlIji lwtt4l legal cases filed 
(it any) in other Cowfa WWbO,fl*t$ 4O nitkn  'oneOe 32 

L.a 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIVIL/CR 1 MINAL/ORJGINAL/APPELLATE/JIJRISIYICTION 

OF'19 

-U11fHP1TTO4- 1rT7ñTMThAL) NO. 	OF 19 

0; A. / ..M-rP-i 	No. 	
OF 

vi4 1&w9, 2oy 	I'etitioner(s)fAppellant(s)/plaintiff(s) 

Versus 

LIYV 	 Respondent(s)/Defendant(s) 

I / 	Y.Al .................... . 	• 0 .......... •. I 

The pc ii tioner(s )/Plaintlff(s) appellant(s)/ flespondent()/Defendant(s) 
in the above Petition/Appeal/Writ suit do hereby retain and appoint 
Slid 	ADVOCATE, SUPREME COURT to act and appear for me/us 
in the above petition/suit appeal/Review/Writ and on my/our beha.f to 
conduct and prosecute the same and all proceedings that may be taken in 
respect of any application connected with the same or any decree or order 
passed therein, including proceedings in taxation and application.Ior 
Iteview, to file and obtain return of documents and to deposit and receive 
money on my/ourbehalf in the above petition/Appeal and In application 
for review aiid to represent me/us and to take all necessary steps on my/ 
our behalf In the above matter, I/We agree to ratify all acts done by 
the aforesaid Advocate in pursuance of this authority. 

Dated this the 	day of 

ACCEPTED 	
. 

• 	t loner / 

4 11J 	 flespondent/(e) 
AdVOC:L1O 	

Appellant(s) 

Plaintiff(s) 

Defendant(s). 

MEMO OF PARTIES 

The Registrar, 
Supreme Court/High Court/Central. Administrative Tribunal 

Kindly enter my appearance on behalf of the .............. 
in 1.ltc above mentioned matter. 

- 	.. 

ocate fofthe P-t±-t-toTIth--( s) 

Appellant(s)/Respondent(s) 
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IN THE CENTRAL ADMINISTRATIVE TUIBUNAL, 

IMLLAVE.PJTjTION (CIVIL/CflIMINALNo. 	OF 19 

19 

0. A. / H • P. 	No.  
OF 

] 	H1RM4 	petitioner(s)/Appellant(s)/plgintjff(s) 

Versus 

tY 	ir7 	 Respondent(s)/Defendant(s) 

V - - - - -ATNAMA 

................................ . ........ 

The .pe LI. iioner(s)./Piaintiff(s) appellant(s)/ Respondent(s)/Defendant(s) 
iii the above Petition/Appeal/Writ suit do hereby retain and appoint 
Shri 	ADVOCATE, SUPREME COURT to act and appear for me/us 
in the above petition/suit appeal/Review/Writ And on my/our behalf to 
conduct and prosecute the same and all proceedings that may be taken in 
respect of any applicatIon connected with the same or.any decree or order 
passed therein, including proceedings in taxation and application for 
Heview, to file and obtain return of documents and to deposit and receive 
money on my/ourbehalf in the above petition/Appeal and in application 
for review add to represent me/us and to take all necessary steps on my/ 
our belirtlf in the above matter. I/We agree to ratify all acts done by 
the aforesaid Advocate in pursuance of this authority. 

Dated this the 	day of 

Pet I t ion e r / ( s  ) 
0 

 flesponderit/(s) 

Apellant(s) 

Plaintiff(s) 
Defendant(s). 

The Registrar,  
Supreme Court/High Court/Central. Administrative Tribunal 

Kindly enter my appearaflce on behalf of 
in the above mentioned matter. 	. 

.. .. 

\.Avocate fof'the Pfe-t4t-+-onth(s) 
Appellant(s)/Respondent(s) 

• ACCEPTED 
01 

IVUWttO 

MEMO OF PARTIES 
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GUWAHAn BENCH 

O.ANo 116/2006 

Sri Mukesh Kuinar & Others 
Applicants  

• 	 - Versus - 

• 	 Kendriya Vidayalaya. Sangathan & Ors. 

Respondents  

• IN THE MAFER OF: 

• 	 Preliminaiy submission of facts prior to 

- 	•. 	filing of Written Staterrient by the 

• 	 •. 	 Respondents. 

- 	 - 

 

AND -  

- 	 IN THE MATIER OF 

The order dated 22.062006 under 

• 	 Memo No.'F.I1-1/2005-06-KVS/Estt-ll 

• 	 issued by the Jbiht Commissioner,  

• 	fAdininistration. 	- 

• 	 -AND-. 

IN THE MATIER. OF: 

The Assistant Commissioner 

K.V.Sangathan Silchar Region 

• 	 • 	•• - 	Silchar. 

- 	• 	.......... .Peoner. 



	

T 	 . 	. 2 

If 

I 	That the applicants by, filing joint application have raised 

the question for their absorbing in the post they are 

holding on regular basis and or• to allow them to continue 

till applicants are absorbed. 

That the facts remain that after regular selection they were 

offered contractual appointiIient on provisional basis 

which is subject to outcome of report of enquiry committee 

• 	. 	set up by the competent authority. 

That the contractual provisional appointment was for a 

period of one year and the enquiry committee was 

supposed to submit their report within one year for finality 
a 

of the matter of selection and appointment. 

4 	That the petitioner states that on completion of one year 

pending receipt of report, an extension was made in the 

month of January2005. The copies of the.order have been 

annexed inAnnexure-5 Series of the O.A. 

5. 	That the petitioner states that, the 'contractual 

appointments are made when regular teachers are not 

available. The said contractual appointments were made 

during February/ !' 'arch 2005 in which the applicants 

along with others were offered for the post of Post 

Graduate Teache in their respective subjects by the 

concerned regional offices where they have joined and 

receiving salaries. 



I 

6.. This provisional appointments of post of Post Grduate 

Teacher is subject to the outcome of a report/ oonclusion/ 

recornmendations/ findings of the enquiry committee set 

up with the approval of competent authority to conduct 

detailed enquiry into the procedure adopted by Kendriya 

Vidyalaya Sangath2n for selection of candidates foi 

teachers by employing private agency and give inter- alia 

• report/ conclusion/ recomrneñdation/ flndings to ascert&;', 

as to whe1er any ôandidate has rceived any undue 

advantage by virtue of procedure adopted by Kendriya 

• - 	 Vidyalaya Sargathan for the selection and recruitment of 

• 	teachers for the year 2004-05. 	 S 

• 	This provisional appointments are for a period of 

one year or conclusion of enquity giving its report 

whichever is earlier. It is clarified that this provisional 

• 	 appointment are purely temporary and, will not confer' any 

• right' for regularisation, seniority etc, except in accordance. 

with the terms and conditions herein. 

• 	In case before coipletion of the said OnQuity, the 

• period of one year expires this provisional appointment 

may be renewed .by the offeree and the discretion to 

• conthiue purely vests with the offerOe. 

• 	In base, the enquiry committee uphol& his/ her 

• selection, the present provisional appointments will be 

/ 



-- 
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intment leten an regular basi wef. the deemed as appo  

date ofoining of the appointees 

In case the enquiry coniuuttee gives a ieport/ 

conclusion/ recomrnendations/ flndmgs that applicant's 

selechon have not been camed out in accordance with the 

'e1ectton procedure, then thepresent offers will be 

withdrawn However, they will be given relaxation of one 

yeafs age and will be deemed eligible to participate in th 

next s-election process thereafter. 

In cae the enquiry coinnuttee upholds their 

selection, they will, he on probation w.eJ the dat •, of 

oming for a period of two yers which may be extended 

Upon successful completion of probation apphcant's will be 

confirmed in their turn as per KendrIya Vidyalaya 

Sangathan rules on the availability of permanent 

vacaflcies 0 

However, their appcdntments would be kept in 

abeyance until their confinements are over or Post 

Graduate Teacher. - 

No TA/ DA will be adrmisthle for first joining the 

Sangathan as PGT. 

During the provisional appointment and 

thereafter, until they are confirmed the seces of the 

appointees are terminable by one month's notice on either 

side without any reason being assigned, therefore The 



appointing authority, however, resenns the right 'tO 

• terminate the services of the 'appointees before expiry of 

the stipulated period of notice by making payment of sum 

equivalent to the pay and allowances for the period of 

notice or the unexpiied portion 'thereof. 

Other' terms and conditions of service governing 

the aipointinents are same as laid down in the Education 

Code for Kendriya Vidyalayas as amended from time to 

time. Since for Kendriya Vidyalaya Sangathan Employees, 

Welfare Scheme has been introduced with effect from 

• 	01.04.2002 joining the above scheme is compulsory. 

<'The appointment is provisional as stipulated in 

• Par-1 and is subject to the Schedule Caste/Tribe 

certificate being verified through the proper and if the 

verification reveals that the c1iin to belong to SC or ST as 

the case may be, is false, the services' will be terminated 

forthwith without assigning 'ary further reasons and 

• without prejudice. to 'suOh further action as maj be taken 

wider the provisions of the Indian Panel Code for 

production of false certificate." ' •' 

• 	In case of any, dispute 'or claim against the 

• ' 	Kendriya \Iidyallaya Sangathan, in respect of service'or any 

• 	contract arising out of the flowing from this offer of 

appointment, the Courts of. Delhi alone shall have 

jurisdiction. 



JS 

t. 

If he/she accepts the offer .oii the terms and 

conditions 'stipulated he/ she would send his/her 

acceptance immediately to this office or receipt: of this 

memorandum and join the Kendriya Vidyalaya meitioned 

overleaf. Necessary pro forma for the purpcisé of forms are 

enclosed herewith which should be submitted to the 

concerned Principal, after getting the same duly completed 

in all respects. This acceptance 'should reach the 

• undersigred in any case by 14.02.2005 if the offer is not 

accepted by the said date or after acceptance if the 

• 

	

	appointee does not report for dutr at the above iiamed 

Kendriya Vidyaiaya by 23.02.2005 this offer of 

• 

	

	appointment will automatically stand cancelled and no 

further cdrrespondethce will entertained from him/ her. 

Suppression of any mlorniation will be considered 

a major offence for,-which the pumehinent may extend to 

'dismissal from the service. 

He/she will not request for transfer within. 03 

years of initial appointment[if this offer of provisional 

• appointmeni is çleemed as 'regular appointment. He/ she is 

• 	- liable to be transferred anywhere in India. 

He/she will be eligb1e for the New Restructured 

• telined contribution pension system only as circulated by 

• 	KVS (HQRS.) vide circular. No. 2-17/2003-04/KVS(Budget) 
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dated 08/ i2.0320O4 and F.27 17/2003-04/1CVS(Budget) 

dated 24.12.2004. 

7. That the petitioner states that while entertaining the 

application this Hon'ble Tribunal was pleased to observe 

that since the enquiry is on hence the first extension :was 

only upto 30th April, the applicants are apprehending 

termination of their service at any point of time as per 

Annexure-5 series however, pending enquiiy report the 

respondents have communicated extension of service upto 

• 30th June 2006 vide order dated 27.04.2006. 

That in view of the facts and circumstances of the 

case present O.A. Noi44I 2006 is devoid of merit and 

deserves to he. dismissed. It cannot be stated that any.  

illegality have been committed by the respondents as such 

the grounds set forth in the O.A. claiming relief is not 

sustaioahle, as the appointment of the applicants were 

• 

	

	 provisional contractual and temporary. in nature for a 

period of one year which has been extended upto. 

• .30.4.2006 and thereafter extended upto 30.6.2006 and 

recently vide office order dated 22.6.2006 upto 31st 

December 2006 with the terms and conaitions. 



VIUFIC4TIO( 

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan 

Khawarey, aged about 45 years, presently working as Assistant 

Commissioner in the Regional Office of Kendriya Vidyalaya Sangathan, 

Jawaharnagar, Khanapara, do hereby verified that the statem cut nade in 

paragraphs 1, 5, . Li 'I are true to in y knodedge 

and those made in paragraphs 	- 	are based on records. 

And I sign this verification on this the day of  

thiwahati 

DEPONENT 
Place :L7 

Date 

/ 



FIRMP 	I 11W LI t U Ii 

Kcridriya Vldyy Santhan 
18 Inst1tuIonal Area, 

Shhld 3it Slngh Nlarg 
New tDelhl - 110016 

Tel fax: 2687036 
rmntl: 

Webslte wwW.kvsQ(gthafl.flIC , lfl 

• 	pp1 1.1/2005Oø.KV 81E9tt-1 I 
	 Detoda J)  o 6-2o 

The Assistcult Comm1s1oner 
Kendrlya Vtc1yuliya Sangtiu'in 
All RcJort Offlccs. 

Sub: Offer of provisional appointment on contract to the post 
of PGT/TGT/PRT 

Sir/Madam, 

owl 

(?' 

' I am 10 invite your attention on the subject cited above 
and to inform you that it has been decided by the competent 
authority that the period of provsonal appointment on contract 
to the post of PUT/TGT/PRT appointed in the yç. 2OOS on 
direct reonittnent basis may be extended up 1oecember, 
2006 or conclusion of enquiry giving its report whichever is 
earlier. Other terms and conditions of the otTer Issued to the 

\ candidates will rnaln the same. You arc therefore rcquested 
to take necesry action in the matter accordingly. The text of 
the mernortrndun to be issued to the candidates i$ enclosed 
hercwith, 

You.rs faithfully, 

(Pragya Richa Silvasthva) 
Joint Comn.,Qner(Ad1ntL) 


